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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO. 271 OF 2019
IN THE MATTER OF:
Bharat Batra, Division Secretary,
Indraprastha Vishwa Hindu Parishad Applicant
Versus

Govt. of NCT of Delhi Respondent

STATUS AND ACTION TAKEN REPORT BY SOUTH DELHI MUNICIPAL

CORPORATION IN COMPLIANCE OF THE ORDER DATED 27-09-2019

PASSED BY THIS HON'BLE TRIBUNAL IN O.A. NO. 271 OF 2019.

To,
The Hon'ble the Chairperson, His Companion Justices and Companion Members of the

Hon’ble National Green Tribunal

MOST RESPECTFULLY SHOWETH:

1. That the present status and action report is being filed by South Delhi
Municipal Corporation in Compliance of the order dated 27-09-2019
passed by this Hon'ble Tribunal in above captioned matter.

2. That the abovecaptioned OA has been filed by the applicant being
aggrieved of violations of environmental norms in process of illegal
slaughtering of animals at Uttam Nagar.

3. That this Hon’ble Tribunal vide its order dated 16-04-2019 was pleased to
seek a report from a joint committee of DPCC and SDMC stating the
factual and action taken in regard to slaughtering of animals.

4. That the joint committee inspected the site in question and prepared the
report and filed its report before this Hon’ble Tribunal and the same was

considered by this Hon’ble Tribunal on 27-09-2019.
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That at the outset it is most humbly submitted that in the eralier reprort
filed by the joint committee, it was observed in the report that no illegal
slaughtering was being carried out by the licensees in the area which is
mentioned in the present application pendihg adjudication before this
Hon'ble Tribunal.

That it is pertinent to mention herein above that the present OA No.
271/2019 has been filed before this Hon'ble Tribunal raising grievance
that illegal slaughtering is being carried out in Uttam Nagar in violation of
environmental norms, however on inspection and as per report filed by
the joint committee before this Hon’ble Tribunal it was observed that
neither slaughtering activities were being carried out illegally nor any of
the environmental norms were being violated by the persons selling meat
in their meat shops located in Block B, Ward 20-S, Uttam Nagar, Delhi as
the committee observed that no blood or waste meat is being drained in
sewer.

That it is pertinent to mention here that it was mentioned in the
aforestated feport that there is pig slaughtering which is being illegally
being carried out in the area falling within the jurisdiction of SDMC. This
Hon'ble Tribunal found in the report that blood of the slaughtered pigs is
being drained in the sewer line which is causing water pollution.

That it was directed by this Hon'ble Tribunal that the remedial steps may
be taken by SDMC and a report to this effect may be filed before this
Hon'ble Tribunal and was further pleased to direct the Commissioner to
remain present in person before this Hon’ble Tribunal on the next date of

hearing.

. That it is most humbly submitted that there is no pig slaughtering is being

carried out in Uttam Nagar area which is under consideration before this
Hon’ble Tribunal.
That it is pertinent to mention here that this Hon’ble Tribunal has already

ceased with the issue of pig slaughtering in Delhi in OA No. 639/2019

-
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titted Pramod Bahadur Versus North Delhi Municipal Corporation wherein
this Hon'ble Tribunal was pleased to constitute a committee comprising of
NDMC, North DMC, SDMC, EDMC and DPCC and joint factual and action
taken report from the committee.

11.That it is pertinent to mention here that in furtherence of the directions of
this Hon’ble Tribunal passed in OA No. 639/2019, DPCC issued directions
to all the municipal corporations to close all the pig slaughtering houses in
their respective jurisdiction. A true copy of the directions issued by DPCC
u/s 5 of EP Act, 1986 is being annexed herewith and marked as
Annexure -1.

12.That it is most humbly submitted that SDMC officials inspected the area
falling within the purview of SDMC and prepared a list of persons who
were carrying out pig slaughtering in their respective premises. It is
further relevant to submit here that the inspection was conducted by
SDMC and in furtherence of the inspection report, SDMC issued closure
notices to all 11 persons falling in west zone area of SDMC who were
carrying out illegal pig slaughtering in west zone of SDMC. A true copy of
the Notices issued to the persons carrying out illegal pig slaughtering was

issued vide notices dated 11/10/2019 are being annexed herewith and

marked as Annexure -2 (Colly.).

13.That it is pertinent to mention here that the above stated noticees have
approached the Hon'ble Delhi High Court by way of WP (C) No.
11323/2019 for quashing of the impugned notices issued by SDMC to the
persons carrying out illegal slaughtering of pigs.

14.That SDMC filed a comprehensive status report before the Hon’ble High
Court in above stated writ petition. A true copy of the status report filed
by SDMC before the Hon'ble High Court in WP (C) No. 11323/2019 is

being annexed herewith and marked as Annexure -3.
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15.That the Hon'ble High Court vide its order dated 05/11/2019 passed in WP
(C) No. 11323/2019 was pleased to stay the impugned notices, however
directed the petitioners/noticees to furnish undertaking with regard to the
aspect that the noticees/petitioners will not pollute the sewer lines and no
blood shall be drained in the sewer lines. A true copy of the order dated
05/11/2019 in WP (C) No. 11323/2019 is being annexed herewith and
marked as Annexure -4.

16.That it is pertinent to mention here that SDMC in compliance of the orders
of this Hon’ble Tribunal and in compliance of the directions issued by
DPCC had served notices to the defaulters and as stated herein above the
noticees approached the Hon'ble Delhi High Court which was pleased to
stay the notices issued by SDMC fill next date of hearing on the
undertaking that the petitioners therein shall not pollute the drains and
shall carry out the pig slaughtering activities in hygenic manner.

17.That in compliance of the order passed by the Hon'ble High Court and this
Hon’ble Tribunal, SDMC again carried out inspection on 16-11-2019 in the
premises of the noticees who have approcahed Hon'ble High Court. It was
observed by the official of SDMC during ‘inspection that out of 11
premises, no slaughtering of pigs was being carried out in 8 premises and
one premise was locked and in remaining 2 premises, slaughtering of pigs
was being carried but it was observed that slaughtering was being done in
hygenic manner and no blood was being drained in the sewer during the
inspection of these two premises. It is pertinent to mention that the
slaughtering of pigs is being carried out in light of the order dated
05.11.2019 passed by Hon’ble High Court in WP ( C ) number 11323/19.
It was found that the blood of slaughtered pigs was being stored in
containers and the same was not being allowed to be drained in the
sewer line. A true copy of Inspection Report dated 16-11-2019 alongwith
photographs of all 11 premises is being annexed herewith and marked as

Annexure 5.
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18.1t is pertinent to mention here that in compliance of the orders passed by
the Hon’ble High Court on 05-11-2019, the noticees have furnished
undertakings in form of affidavit to the Hon'ble High Court wherein they
have undertaken to carry out pig slaughtering in most hygenic manner
and no blood shall be drained in the sewer causing water pollution. A true
copy of the undertakings in form of Affidavits of 11 noticees is being

annexed herewith and marked as Annexure -6.

FILED BY

e

(Divya Prakash Pande)
Standing Counsel SDMC

323, New Lawyer’s Chamber,
Supreme Court of India,
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
OA NO. 271 OF 2019

IN THE MATTER OF:

Bharat Batra, Division Secretary,

Indraprastha Vishwa Hindu Parishad Applicant
Versus

Govt. of NCT of Delhi Respondent

AFFIDAVIT

I, Dr. Akhilesh Kamal S/o Dr. D. C. Keim aged 49 yrs, working as Dy. Director
(West Zone), with the Applicant South Delhi Municipal Corporation having its
office at Department of Vetniary Services, 17" Floor, Dr. S.P.M Civic Centre,
Jawahar Lal Nehru Marg, New Delhi-110002 do hereby solemnly affirm and

declare as under:

‘; 1. That I am the Applicant in the abovementioned application and I am fully
B conversant with the facts and circumstances of the case and therefore
competent to swear this affidavit.

I
o

@"’:2;' That I have read over the contents of the accompanying Status and

."‘: “‘37
R‘éﬁ g Compliance Report are true and%aeéeaﬂ \s drafted on my instruction.
5'“ & > (o)

S 10/ 4%,

9

VERIFICATION:-
Verified on this the ™ day of November, 2019 that the contents of the above
affidavit are true and correct. No part of it is false and nothing material has been

concealed therefrom. ‘&ﬁ




ANNEXORE-1
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—_— " DELHI POLLUTIQON CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
5T RLOOR, ISBT BUILDING, KASHMERFAGATE, DELHI-06
visit us at : hitp://dpec.delhigovt.nic.in®

.o, DPCC/ O.A. 639/2019} Gl T%" Dated! 1 £] Jof (9
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i. The Commissioner,
Nerth Delhi Municipal Corpm ation, y :
4™ Rloor, Civic Centre, ( E:*n-:,}rﬁ?ﬁ““rh-—
Dy, S.P.M. Minto Road,
New Delhi-110002,

SRR R |

D EESTC N
nﬁg" Municipal Co- poranon
QHQr fBle Baction)

(COIT‘]
>, The Commissioner,
South Delhi Municipal Corporation,
o Wigor, Civic Centre,
Dr. S.P.M. Minto Read,
Mew Delhi-110002.

Ehy

Ee ntro

‘r"’”f\f, F“’001‘ (“‘ch,
l:—' 6004

3. T Comuaissioner,
East Delhi Municipal Corporation,
g) 419, FIE, Patparganj Indl. Area,
elhi-116092.

ection u/s § of Environment Protection Act read along with Solid Waste Management Rules

. ?’3'{2 iu Water Act, 1974 as amended to date.

wri?
[ AC] Whereas, Central Pollution Control Board is the State Board for all the union Territories (0 exercise
powers and pe i ‘

g

rforms functions under the Water (Prevention & Contral of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, as amended to date.

And whereas, Central Pollution Control Board has delegated all its powers and functions under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,

1981, 1n respect of Union Territory of _Delhi to Delhi Pollution Contral Committee (DPCC) vide
notification Dated 15.03.1991.

And whereas, the Central Government has notified the Solid Waste Management Rules 2016 (here afier

olfereed as SWM Rules, 2016) notifisd undsr Environment (Protection) Act, 1986 for proper
management and handling of Solid Wastes.

And whereas, Hon’ble National Green Tribunal is monitoring the issue of pig slaughtering in National

Capital Territory of Delhi in OA No. 639/2019 titled “Pramod Bahadur Vs North Delhi Municipal
Corporation and others”

And whereas, in compliance of the orders of Hon’ble NGT, the issue has been examined and it was
observed that the Municipal Corporations have not established scientific pig slaughtering facilities yet.

And wher=as. unscientific pig slaughtering results in generation of trade effluent whigh causes in water
pollution without required treatment. Discharge of trade effluent without proper treatment facility
causes environmenta) damage and in violation of the Environmental Laws.

Mow therefore, directions are hereby issued to Municipal Corporations to stop illegal pig slaughtering
and ensure a regular vigil so that no itlegal pig slaughtering takes place in their area of jurisdiction and
sybmit Action Taken Report to DPCC in this regard within 15 days from the date of issuance of this
directioa. - '

This is being issucs as per the approval of the Competent Authority of Delhi P@lution Controi

Committee.

S l Dfice of Bir (VS)
L10CT 019 Civ ic Centre, SOMC

A petan ﬂmw@\

Member Secretary
Delhi Follution Control Commitiee
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SOUTH DELHI MUNICIPAL CORPORATION ?
Departmegt of Veterinary Serv“ices, West Zone ,
Dr. Sahib Singh Verma Nigam Bhawan, i
Near Shivaji College, Shivaji Palace, @ @
Raja Garden, New Delhi & B W R
Office of Dy. Director (VS), West Zone b

Ph. No.011-25468249
Email- ddvswestzone@gmail.com

No. DD(VS)/WZ/SDMC/2019/D-_ &L F ' Dated:- z// rs ] /7’
To,
SH. VIKAS
C-378, MADIPUR
NEW DELHI
NOTICE

A notice was served to you vide no. DD(VS)WZ/SDMC/2019/D-1399
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &
disposal of blood and maintaining unhygienic conditions.

)
/r’
2 / z /r/j)/f\yég .

Dy. Director(VS)
_—"West Zone
1O 9
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SOUTH DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,

Raja Garden, New Delhi

W FEA T I
Office of Dy. Director (VS), West Zone T
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com .
No. DD(VS)/WZ/SDMC/2019/D-_/&5S™ Dated:- // ~/a—/ 7

To

SH. NAND KISHORE
C-417 & 418, MADIPUR
NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)WZ/SDMC/2019/D-1402
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements  for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &
disposal of blood and maintaining unhygienic conditions.

[/

ok
Dy. Director(VS)"
_—West Zone

s

» & “,{Cni(fﬁ



SOUTH DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,

Raja Garden, New Delhi

~-0 T & 3l
Office of Dy. Director (VS), West Zone
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com
No. DD(VS)/WZ/SDMC/2019/D- [ &%S& Dated:- !! /(cs // %

To

i

SH. SHYAM LAL
C-557 & 558, MADIPUR
NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)/WZ/SDMC/2019/D-1398
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for coilection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not

" sealed within 3 days for not making proper arrangement for the collection &
disposal of blood and maintaining unhygienic conditions.

2R
Dy. Director(VS)-—
—West Zone

[11©:1 G
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SOUTH DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone 7 (
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace, @ @
Raja Garden, New Delhi

W B F @ 3
Office of Dy. Director (VS), West Zone
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com
No. DD(VS)/WZ/SDMC/ZUIQ/D- [ ké/ Dated:- 1/ —/¢ ,.—/?
To,
SH. SONU

PIG SHED NO. 53 & 54, C-BLOCK
RAGHUBIR NAGAR
NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)/WZ/SDMC/2019/D~1395
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &
disposal of blood and maintaining unhygienic conditions.

: \ (el
{QH Dy. Director(\S)—- -

—— West Zone
o q
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SOUTH DELHI MUNICIPAL CORPORATION
Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,
Raja Garden, New Delhi

W FH w8 Ay
Office of Dy. Director (VS), West Zone -,
Ph. No. 011-25468249

Email- ddvswestzone@gmail,com

No. DD(VS)/WZ/SDMC/2019/D- / 4 &2 ' Dated:- /{—/ e r/:]

Tao,

SH. RAJU
C-512, MADIPUR
NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)/WZ/SDMC/2019/D-14G0
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. it
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Thereforz, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the colleciion &
disposal of blood and maintaining unhygienic conditions.

f'f/ :’
i
f
%ﬂ?ff‘(f p—
— Dy. Director(VS)
9 (U;’L ~"" West Zone
[ Qe | (3
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SOUTH DELHI MUNICIPAL CORPORATION
Department of Veterinary Services, West Zone /2
Dr. Sahib Singh Verma Nigani Bhawan, -
Near Shivaji College, Shivaji Palace, @ @
Raja Garden, New Delhi

W BeH FO & AN
Office of Dy. Director (VS), West Zone ——
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com
No. DD(VS)/Wz/SDMC/2019/D-_[4 4 : Dated:- 1/ /z.es] ) 7

To

SH. ASHOK KUMAR

PIG SHED NO. 1, C-BLOCK,
NALA MADIPUR

NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)/WZ/SDMC/2019/D-1397
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
prOper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &
disposal of blood and maintaining unhygienic conditions.

7
e
dowse

e Dy. Director(VS)~

e W*ast‘Zone’w
oG
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SOUTH DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone ,
Dr. Sahib Singh Verma Nigam Bhawan, -
Near Shivaji College, Shivaji Palace,

Raja Garden, New Delhi

W e T 1 ¥y
Office of Dy. Director (VS), West Zone i
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com
No. DD(VS)/Wz/SDMC/2019/D- 1 & 6.5 ' Dated:- {(.i>.1

To,

Shri_ VITIAY kUMAR
So SH- SHYAM LAL
'C 378 MADIPUR 75 CoLONy
DEL

—_—

NOTICE

A notice was served to you vide no, DD(VS)/WZ/SDMC/2019/D- 128 7

dated O2/10]I7  that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the

above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

/

N
Dy. Irector(VS)—

/éf;r'z} quo)/l ) Z/WéSt Zone
O
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SOUTH DELHI MUNICIPAL CORPORATION
Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,
Raja Garden, New Delhi

U Fen Tl 4 i
Office of Dy. Director (VS), West Zone S—

Ph. No. 011-25468249
Email- ddvswestzone@gmail.com

No. DD(VS)/WZ/SDMC/2019/D-_/245€ | . Dated:-///72// 6
To,
SH: MOHAN LAL . Z |
C-525 MADIPUR ~ ¢-&2 i e
NEW DELHI -
s il NOTICE

A notice was served to you vide no. DD(VS)WZ/SDMC/2019/D-1401
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. it
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the coliection &
disposal of blood and malntaming unhygienic conditions.

4”

Q /\\U Dy Diréctbc(VS)
“West Zone
ent:



SOUTH DELHI MUNICIPAL CORPORATION
Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,
Raja Garden, New Delhi

5 0 T 91 3
Office of Dy. Director (VS), West Zone _—
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com
No. DD(VS)/WZ/SDMC/2019/D- /453 ' Dated:-/1 |18 | 14

To,

SH. VINOD KUMAR

PIG SHED NO. 74, 75,76 & 77
RAGHUBIR NAGAR

NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)/WZ/SDMC/2019/D-1406
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &
disposal of blood and maintaining unhygienic conditions.

i o

D ;DireELQ;(MS,),_,,/

—_—West Zone
([ (O P
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SOUTH DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,

Raja Garden, New Delhi
Office of Dy. Director (VS), West Zone
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com

No. DD(VS)/WZ/SDMC/2019/D- 7 &Sy : Dated:- /] —7e—/%

To,

SH. RAJ KUMAR

PIG SHED NO. 78 & 79, C-BLOCK
RAGHUBIR NAGAR

NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)/WZ/SDMC/2019/D-1405
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

b
During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &
disposal of blood and maintaining unhygienic conditions.

/)

Lopcw =
Dy. Director(\VS) ™
—""West Zone
1O <




SOUTH DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,

Raja Garden, New Delhi

W . Fl ) 3
Office of Dy. Director (VS), West Zone
Ph. No. 011-25468249
Email- ddvswestzone@gmail.com
No. DD(VS)/WZ/SDMC/2019/D-_/ 40 Dated:- [ [ — o CT

To

1

SH. PARVEEN KUMAR
C-561, MADIPUR
NEW DELHI

NOTICE

A notice was served to you vide no. DD(VS)/WZ/SDMC/2019/D-1396
dated 03.10.2019 that you are slaughtering the pigs at your above premises
théreby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &

disposal of blood and maintaining unhygienic conditions.
ol éﬁ,ﬂg

Dy. Dlrector(VS)
P Wesl Zone
(1101




| ANEXUREA2

* IN THE HIGH COURT OF DELMI AT NEW DELHI

WP/(C) 11323 OF 2019

IN THE MATTER :-
ASHOK KUMAR & ORS. | voo...PETITIONERS

'GOVT. OF NCT & ORs.

VERSUS

INDEX

3¢

‘... RESPONDENTS

S. NQ.

PARTICULARS

| PAGE NO.

STATUS REPORT BY WAY OF AFFIDAVIT ON
BEHALF OF THE RESPONDENT SDMC

{-91

A true .copy of the letter No. 1867/SGA/DHO(PH)
dated 25.6.74.to the Vice Chairman, DDA is being
annexed herewith and marked asAnnexure R/A.

22

A true copy -of the letter No. F-2(49)/71-l, dated
25.2.75 is being annexed herewith and marked as
Annexure R/2. '

29 |

A true copy of letter No. 840/HC(G)/DHO(PH)/
dated 10" March, 1977 is being annexed herewith

| and marked as Annexure R/3,

A true copy of the public notice dated 24/12/1991
published in newspaper is being annexed herewith
and marked as Annexure R/4.

A true copy of letter No. 374/DHO(PH) letter dated
03.02.1992is being annexed herewith and marked
as Annexure R/5 ' o

The true copy of the order dated 14.02.1992 passed
by this Hon'ble Court in WP (C) No. 68/1992 is

being annexed herewith and marked as Annexure
IB& ; ' i ] ' !

A-true copy of the Notice No. 64?’/D_HO(F’H)/92
dated 11.03.1992 is being annexed herewith and
marked as Annexure R/7.

A true copy of the order dated 0_6-04—1992 passed
by this Hon'ble Court in CW No.. 68/92 is being
annexed herewith and marked as Annexure R/8.-

10.

A true copy of the final order passed by this Hon’hle
Court in CW No. 68/92 is being annexed herewith

-3

and marked as Annexure R/9.
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11. | The copy of this letter datedZO 01- 1993 is annexed
s Annéxure R/10. : RS
72, [The copy of this Tefter daied30-08-7063 e also |
' nnexed as-  Annexure R/11. 47
13, [The copy of this letter dated 30-1- 1995 is annexed
s Annexure R/12. 34
14. | The copy of th|s letter26-09- 1995 is annexed as .
Annexure R/13, . %3
15. | The copy of this letter dated mdn 1997 is annexed as L
Annexure R/14. : 3
16. The copy of this letter dated 24-4- ‘1997 is annexed ‘
as Annexure R/15. L3
17. | The copy of this letter dated14 10 1997 is annexed '
s Annexure R/16 38
18. | The copy of this letter dated17 06-2009 is annexed
.| s Annexure R/17 29
19. | The copy of the orders of Hon'ble High Court dated
27.09.2002 is annexed as Annexure R/18. 40 g big
20. | The copy of letter dated26 4- 2010 is annexed as
- | Annexure R/19. | 44
21. | The copy of letter dated07-9- 2011 is annexed as| |
Annexure R/20. 4.5"
22. | The copy df letter dated23--12- 2011 is annexed as
; Annexure R/21 Z}_G
23, The copy of above six letters dated 11- 04-2008"is
annexed as Annexure R/22 collectively. 43-59
24. | The copy of !etter datedO‘l -08-2012 is annexed as| _
Annexure R/23. 5%
25. |The copy of the.letters dated 07-08-2012 sent by
the Vice Chairman, DDA to the Secretary 54
(Environment), Cha|rman, DPCC is annexed as| 27
Annexure R/24. ' |
. : |
26." | The copy of both the above'letters 01-11-2012] |
dated is annexed as Annexure R/25 collectively. H5 ”6‘@
27.  |The copy of above both letters dated 16-07-2012 -
re annexed as Annexure R/26 collectively”. o] 15 8
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28.

The copy of order dated 05.10.2012 passed by the.

Hon'ble Supreme Court is annexed herew:th as
Annexure R/27

A9-61

29.

The copy of DDA.on 19.12.12 wherein a decision
taken in the meeting is reproduced herem ‘below

Annexure R/28.

b1

The copy of Hon'ble Supreme Court orders dated
24.11.2014 is annexed as Annexure R/29.".

b3 -b4

31

The copies of the noticé'(s),issued to above persons
are annexed as Annexure R/30 .

6S- b

i

The' copies of the. notices served to 11 persons
doing slaughtering of pigs in Madipur and Raghubir
Nagar areas are annexed herewith as Annexure
R/31 .

33-9>

33,

The copy of the Minutes of the Meetlng held by the
.Member Secretary, DPCC is ‘annexed herewith as
Annexure R/32 .

34,

The copy of the letter dated 15.10. 2019 sent by the
DPCC to 'Commissicner, South Delhi Municipal

Corpor'mon is “annexed herewith as Annexure
RI33 .

35.

The copy of the letter dated 16.10.2010 sent by the
DPCC to the Commissioners of all Municipal

Corporations is annexed herewith as Annexure
R/34 . .

36.

The photogréphs were taken and énclosed herewith
as Annexure R/35 collectively.

37.

- VAKALATNAMA

THROUGH

DIVYA PRAKASH PANDE
STANDING COUNSEL SDMC
323, New Lawyers Chamber,
Supreme Court of India,
Bhagwan Das Road,

New Delhi-110001

- MOB. 9818077123
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IN THE HIGH COURT OF DELH| AT NEW DELHI
WP(C} 11323 OF 2019

IN.THE MATTER :-

ASHOKKUMAR&ORS. * . . PETITIONERS
VERSUS - .
GOVT.OFNCT&ORS. .. RESPONDENTS

STATUS REPORT BY WAY OF AFF[DA\/!T ON BEHALF OF THE
RESPONDENT SDMC

Affidavit of Dr. Ravindra Sharma S/oShr;B.S Sharr_ha Ag‘ed about §7years

Director, Veterinary. Services | Depa_rtrhent,_ -South  Delhi  Municipal

Corporation, 17th ‘Ftoor,Dr.SP Mukherjee, Civic Center,Jawahar Lal Nehru
| e . f

Marg,New Delhi»:-"»_

[, the above deponent_named,- do hereby solemnly affirm and state as

under:

1. That | am’ presmtly posted as D|rector \/etennary Services

Department, South Delhi Mumcmal Corpordtlon‘t?th F!oor Dr.SP
|

Mukherjee CIVIC CenterJewahar Lal Nehru Marg. and am well

conversant with the facts of the case based on the official recorcls

mamtalned by SDMC and as suc‘h competent to depose thereto |

2 That the mstant RepOrt / Affidavit is being filed pursuant 0 order

d 23.10. 2019 passed by thls Hon'ble high court in the sutJJoot




| ,, 29 9
BRIEF FACTS RELATING TO.PIG SLAU_G‘HT‘ERING
3. That it is ntost huntbl\j subrttitted that'the erst\}vhile Municipal
(‘orporation of Delht (l\/l .D.) had earlier been havrng a pig Slaughter
|-lousa at Andha Mughal whlch was c!osed down ln November 1966
due to -public’ agitation” under th_e order,s.of. then Commissioner,
Munic‘ipal éorporation of Delhi. |
& 4, That after olosure .of ‘pig Slatlghter l—lo'use et Andha Mughal in 19686,
| the pork. sellers started the slaughtering of the pigs in their own
premises thereby causing unhygientc cond:tlons in the residential
areas. In view of the constant agitatlon by the public for unsanitary
'condttions caused by indiscrimtnate pig slaughtenng in residential
areas of the city, it was felt necessary to construct a Pig Slaughter
House in Delhi. ) i

]

5. That it is relevant to submit here 'that in view of the above the

erstwhile MCD Committee decided to have a pig slaughter house and
« In furtherance of the declslon taken by the committee of erstwhile
MCD, certaln sites were chosen for constructing pig sla’ughter house
and in view of the same it was decided that the erstwhile Corporation
would obtain land and clearance from Dellti Development Autharity

for establishing pig slaughter house.

6. That it is "most humbly submitted that in view of the decision taken by
the Erstwhile Corporation, the thén Munloloai Health Otflcer had sent

a letter No. 1867/SGA/DHO (Pl-l) dated 25674 to the Vlce

C‘hairman DDA wherern it was mentloned that in view of constant

F A &
g\_\.: tation- by the publto for unsanttary conditions caused Dby
Nk
(..f!_l \);‘“"éﬁﬁ adel criminate pig slaughtering, a dire neceSSJty has arisen for
]{ Mew i ’

Regp l(lr

m?lstruction a pig slaughter llouse immediately It was also
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construction a pig slaughter House rmm'ediately. ‘lt was also
requested in the letter to ‘examir-re the sites selected by the
Corporation for pig slaughterhouses. A true copy of the letter No.

1867/SGA/DHO (PH) dated 25.6.74 to the Vice Chairman, DDA is

being annexed herewith and marked as Annexure R/1,

7. That in-reference to above Ietter.of Municipal Health Officer of the
Corporation, the Dy. Commissioner (IMPL) of DDA vide letter No. F-
2(49)/71-1, dated 25.2.75 informed that the sites suggested by the
Corporation are not suitable for pig slaughter houses since the same
are not in conformity with the masterl' plan of Delhi. A true copy of the

letter No F-2(49)/71 |, dated 25 2 75 s bemg annexed herewith and

marked as Annexure R/2, | _

8. Thereafter, Munncrpe[ Health Officer vide No, 840/HC(G)/DHO(PHY
dated ‘1'0”‘ Merch, 1977 further senr a Iette'r to the Vice Chairman,
DDA whe_reih_ it was; mentioned tha_t.despite reminders no reply has
been rece_i\red from .DDA regerding pig slaughter house. A true copy
of letter No.'-8‘40/HC(G)/.DHO(PH)/ dated 10" March, 1977 is being
annexed herervith ehd marked as Annexure R/3,

9. That on 28" November, 1991, Shri C.K. Chaturvedi, the then Sub-
Judge, Delhi ordered to close down private Pig Slaughter Houses.
Accordingly, a public notice vide.Ne. 430/DHO(PH)/81 dated 24"
December, 1991 was issued through News Papers_ whereby the
erstwhile Corpora_tion ‘banned the ,slaughtering. of pigs in private

premises and pUblic.pIaces ih compliance of the directions issue‘d" by

"

-.‘ , g !J, AL
Advocate QU ished in newspaper is being annexed herewrth and marked as

A\ NewDelp: ;
o)) Regn No, 8513 .r 2y

A
/

e Ld Trial Court. A true copy of the public notrce dated 24/12/1991
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10. That since there was no pig slaughter house in Delhi therefore the

then the Addll.. Com'missioner‘ (Health) of Erstwhile M.C.D vide letter
No. 574/DHO(_I?H) letter dated O3.02.199§ again requested the Vice
Chairman of DDA to provide the land for establishing Pig Slaughter
House. A ‘true copy of letter No.l 574/DHO(PH) letter dated

03j.02.1992is being annexed herewith ahd marked as Annexure R/5.

11. That on being aggrieved by the order of banning the pig slaughtering

in private house the "All India Piggery Products Dealers Association

and others” challenged the saad ban through Civil Writ Petition No. 68

of 1992 before this Hon'ble High Court.

12. That it is most humbly submitted that this Hon'ble Court vide its order

" dated 14.02.1992 in WP(C) no. 68/1992 and CM 133/92 has allowed

the petitioners (persons who are involved in slaughtering of pigs) to
continue to use their private slaughter houses for slaughtering of pigs.
The operative para of the above order of Hon'ble High Court is

reproduced below:-

l

“... In the mean while, the petitioners would continue to use their
private slaughter houses for slaughtering of pigs but the same
can be regularized by the Municipal Corporation of Delhi after
seeing the sanitary conditions so’ that the neighbourers are not
affected. If the sanitary conditions are not fulfilled by the
petitioners, it will be open to the Municipal Corporation to
Challan them or proceed against them in accordance W|th law.”

The true copy of the order dated 14.02.1992 passed by this Hon"ble

Gaqurt in WP ) No. 68/1992 is being annexed herewith and marked

*l 'Afr% %QS\A nexure R/6.

Advocate
New Delhi
eﬂn No. 8513

\. *“0\;
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13. That it is pértinent tc;v mention here that the erstwhile MCD withdrew
the public notice whereby pig slaughtering in priveﬁ_te premises and at
public places was banned and issued a notice to this effect vide Notice

'No. 647/DHO(PH)/92 dated 11.03.1982. A true copy of the Notice No. -

647/DHO(PH)/92 dated 11.03.1992 is being annexed herewith and

marked as Annekure R/7.

14. That this Hon'ble Court of Delhi vide order dated 06.04.1992 in
WP(C) no. 68/1992 further directed to continue the interim order dated
14.02.1992 till further orderé. It is pertinent to mention here that this
Hon'ble Cburt further diriected that the aforestated case may be listed |
after the decision. of CW No. 2267/90 which was dismissed in default

_for non- prosecution vide order dated 09.02.2005. A true copy of the
order dated 06-04-1992 passed by thislHoh'ble Caurt in CW No. 68/92

Ev e

is being annexed herewith and marked as Annexure R/8.

15. That it is pértinent to mention here that CW No. 68/92 was again
listed on 13-02-1996 before this Hon’b!e Court wherein this Hon'ble
Courf observed that the aforesaid writ peiition héd become infructuous
in vi‘ew of the withdrawal of ,'the_ publichotice banning the pig
slaughtering in private l-_premises and public places and hence the
aforesaid petition wa.é'_permittéd to be withdrawn. It is relevant tQum
submit here that in view of the withdrawal of CW No. 68/92, thé interim
order passed by this Hon’ble Co.urt'-'.stoocizl merged with the final order
and hence the interim proteétion gfanted by this Hon'ble Court stood

“hTmpon-est. A true copy of the final order passed by this Hon'ble Court in -

~
p . \\l

N v, GW No. 68/92 is being annexed herewith and marked as Annexure
e, X | ‘ '
‘15" “RIS.
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16. That the Dy. Health Officer (PH) vide letter No. 19/DHO)PH)/93,
dated 20.01.1993 further requested the Viee. Chairman DDA for
making the aliétment of land for settihg-up of 10 pig slaughter houses

in Delhi. The copy of this letter is annexed as-Annexure R/10.

17. The Addl. Comrn_issioher (Health) of erstwhile MCD also wrote a letter
bearing No. 333/DH'e(PH)/93 dated 30.08.1893 to the Vice Chairman,
DDA, requesting for allotment of 10 sites in different locations in MCD
Juriediction for"estahtiehment of pig sl,a'ughter house. The copy of this

letter is also annexed as Annexure R/11.

18. That the Dy. Health Officer (PH) of Municipal Corporation of
Delhi vide [etter No. 751/DHO(PH)/85 dated 30.01.1995 further
requested. the Vice Chairman, DDA, to allot at Ieast 10 sites in
dn‘ferent Iocahtres in NICD jurisdiction for establrshment of pig
slaughter houses. The copy of this letter is annexed as Annexure
R/12.

19. Thereafter, the‘Dy. Health Officer (PH) of Municipal Corporation
of Delhi vide letter No. 137/DHO(PH)/95 dated 26.09.1995 further
requested the Vice Chairman, .DDA, to allot at least 10 sites in

. different Iocalities’ in ‘MCD - jurisdiction for establishment of pig
slaughter houses. The copy of this letter is annexed as Annexure

20.  That the Deputy Director (IL) DDA vide letter No. F.23 (27) 95-

SN ‘IL dated 04.04. ‘199? requested the MCD to get the clearance of
(4;( x.‘-r:‘:;wa‘ “P‘ CC/CPCB for setting up of Pig Slaughter Houses in N.C.T. of

New Delfl |
pNo. 35t eihl, The copy of thig letter Is annexed as Annexure R/14,
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21. That in pursuant to above letter of the DDA, the Dy. Municipal
Health Officer vide ll.etter 78/Dy/ M.H.O.(PH)/QT dated 24.04.1997
informed the DDA that issue of getting the clearance of DPCC/CPCB
would arise only when a specific land has been earmarked by the
DDA for the purpdse and it Was accordingly requested to make the
allotment of land for construction of rpig Slaughter House. The copy of

this letter is annexed as Annexure R/15.

22. That the Dy. Health Officer (PH) of theg Municipal Corporation of
Delhi vide letter No. 267/DHO(PH)97 dated 14.10.97 further
requested the Director (Lands) DDA to allot 10 sites in different

locations in MCD's jurisdiction. The coby of this letter is annexed as

Annexure R/16.

23, That the Director (Pg.)TYA of ‘DDA vide letter No.
F.3(105)2002/MP/D-672, dated 17.06.2009 informed that as per
MPD- 2021 provisions the aba_ttoirs; animal blood proquSing (except
existing .and 'relocatic-m) forms part or‘ negativel list of industries and
shall be brohibited in .Nationa.l Capital Territory 6f Delhi, therefore the
request for provision of new srtes cannot be consrdered This may be

adjusted In the already approved site- for such purpose in Ghazipur,

The copy of this Ietter is annexed as Annexure R/17.

It is further submitted that Dr. B.L. Wadhera had filed a Civil

/ 3 “* -.

"% / Abha ma
- Advccate
New Delhi
Regn No. 8513

r1t Petition No. 946/1997 in the Hon'ble High Court of Delhi stating

*®
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beihg slaughtered daily in the open spaces in a clandestine in some
colonies for example, Gurhmandi, Réghupura, Motiakhan, Mehrauli,
Goviﬁd_puri, Andha Mughal and many other such blaces without any
Veteriﬁary' inspection, thus exposing the 'bu'tchérs,v éhOpkeepers,
consuh‘ngrs & other public in genéral to risk of variety of Zoonotic and
Food borne infections like teaniasis.'b:"uceudsiis, ieptospirosis, swine
erysipelas, salmonellosis and various other food poisoning. It had
been further stated in the wﬁt petition: that- 1000 of Mushrooming
Private Slaughter Houseé fof pigs all over Delhi are major country

butters for dangeroUé population.

25.  Thatthe DDA had allottéd a piece of land measuring 10,017 Sg
Meters (approx..) for the con'struction. bf pig Slaughter House at Okhla
Industrial Area, Phase-I in 1997. The Hon'ble High Court vide order
dated 27.09.2002 in above matter (CWP No. 946f1997) directed that
taking into account th.is fact ahd also in the contei& of court directions

in CWP No. 946/1997 titled Dr. B.L. Wadhera Vs. UQI and Ors

regarding allotment of lands for pig Slaughter HL;J-USE‘ in Delhi, the
proposal of setting’ up of modern. pig Slaughter -House in. Okhla,
Industrial Area, Phasé-l is agreed to. The units should be set up only
after taking necessary clearances from the Delhi Pollution Control
Comm{ttee. But the proposal for setting up of pig slaughter house at

okhla could. not be taken up by the MCD due to various reasons

inly because the Delhi pollution control committee did not grant the
9 Objection” certificate for establishing the pig Slaughter House at
) hla. The copy of the orders of Hon'ble High Court dated

27.09.2002 is annexed as Annexure RI18.
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26, That ‘the’ Jt Director (MP) of DDA vide letter No.
F.3(105)/2002/MP/D-121, dated 26.04.10 further informed the MCD
that the abattoirs, anrma] blood processing are prohibited except
existing and relocation, as per MPD- 2021 |n National Capital
Territory of Delhi. lt was further suggested in the letter that it would be
appropriate to explore the_ possibility of allotment of land for
construction of pig' _slaughter house in the National Capital Region

1

(NCR). The copy of letter is annexed as Annexure R/19.

27. That the Commissioner of erstwhile M.C.D. also directed the

Land & Estate Department of M.C.D. to Iocate a prece of land for
establlehment of a pig Slaughter House and other activities of the
Veterinary Services department. ~ Accordingly, the Land &, Estate
Pz department of M.C.D. handed-over a land measuring about 27.5
acres te the Veterinary Services Department for construction of a
Veterinary Hub including a pig Slaughter House at Mukundpur near
Burarr in Civil Lines Zéne and an mfermatron in thrs regard was also
submitted to the office of the Hon ble Lt. Governor, Delhi on
09.06.2010 wherern the offtce of the Hon bie Lt. Governor Delhi
desired that Urban Development department GNCTD may give its

views on the subject for further consideration..-

28, Meanwhtle , the Chief Town Planner MCD eubmitted a proposal
/{? bt o ‘\if‘{‘n
*(f(a gw {0 the Oomm:ssroner (Planning)/DDA regardrng change of land use
Adveet
ew"\. ihi

w
Re‘;n No. asxa)%_r setting up of a Vetennary Hub including a pig Slaughter House at

t
\
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Environment Planning Unit)/DDA vide letter No. PA/DIr.(LS)/2CB1 1/709
dated 07.0_9.201'1' informed that the proposed facility site marked in
the Plan is a part and parcel of the water body (Bhaleswa) and water

body cannot be changed to put the same/use as MPD-2021 and High

Court orders. The copy' of letter is annexed as Annexure R/20.

28, Thereafter, the Comnﬁissioner, M.C.D. éubmitfed a Note on file
dated 03.11.2011 to the Hon'blé Lt._Governor‘,.Délhi réuted through
the Chief SeCretary,, Delhi seeking permiséion for setting up of a
Veterinary Hub comprising of a pig Slaughter House and other
facilities at Mukundpur near Burari in Civ‘il Lines Zone but the Hon'ble
Lit. deernor', IDelhi vide Note dated 25.11.2011 made following

observations:

“The proposed site is a part of.water body at Bhaleswa. The
speculations of MPD-2021 and directions of the Hon'ble

High Court will have to be adhered to in this regard. Suitable
site at some other-location may be identified by M.C.D. for

Veterinary Hub.”

30. That the Hon'ble minister of Health and Family Welfare of Delhi
Govt. held a meeting regarding Japanese Encephalitis  on

28.11.2011, which 'was attended by representatives of various

,{ ,,\agenmes Durmg the deliberations, it was unammously decided that a

Advocate
New Deih
Regn. No, 8513

o,,T 5 ‘.‘\\g\‘?‘ s to prevent infection. It was also apprised to the ch ble Minister by
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be created due to .non-availab-i!ity of suitable ]ahd required for
censtructioh of pig Slaughtef house. The Minister of Health and family
Welfare, GNCTD vide letter dated 23.12.2011, addressed to the
Commissioner, Munigipal Corporatien of Delhi also requested to
approach the DDA for a!lotrhent of suitable land for construction of pig
Slaughter HoUse. 'The co'py. of this létter is annexed as Annexure
sl . : -

31.  That the Addl. Commissioner of Municipal Corporation of Delhi
vide letters No. 14_56/DV8'/08 dated 11.04.2008, No. 1750/.DVS/08
dated 06.10.2008, No. 197/DVS/2003 dated 30.03.2009, No.
504/DVS/09" - dated 05.10.2009,' No. 1744/DVS/2012 dated
16.02.2012 anq No. 1805/DVS/2012 dated 03.04..2012 further
requested to the Vice Chairman 'of. DDA to allot the land for
construction of a pig slaughter house in Delhi but no response was
received from DDA The copy of above six letters is annexed as
Annexure R/22 collectlvely |

32. That pursuant to the decision taken in the above meeting, the
Depa(tment- of Enlvironrhent, GNCTD and Municipal Corporation took
up the matter ‘With the DDA for identification of suitable site for pig
Slagghter House. The-DDA has agai‘h.reit‘eqated its earlier stand that
they have no intention of ehangihg Master Plan to permit pig
Slaughter House in the city’ llmlts This stand of DDA is mconSIStent

T W|th the dECISIon taken by Hon'ble Lt. Goverhor during the meetmg

_i,{"_' Ama\r% h’é on 21 03.2012 and also is not in the lnterest of public. In any

Au\t °

, the Corporatlon is not insisting for sxte "thhin city limits” but is

PI s e 0
ot \\\\, equesting for. a!lotment of any suitable site. DDA being planning
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authorlty needs to plan for the requirements of the c:lty and make
suitable provisions for the services it requires. DDA should not wish
away the pro'blem' and put it on the Corporation to make its own

I . |

arrangements.

33. That tllje' Secretary (Environment), Delhi Pollution Control
Committee”  vide  letter  No. - | F.12(4'}9)/Env/CNST/ Pig
Slaughter/12/3185 dated 01.08.2012 also requested the Vice
Chairman DDA that in order to prevent environmental and health
hazérdous, appfopriate land hweasuring 'about'10—12.acres may be

allotted to SDMC for constructnon of modern ptg slaughter house and

the same could be mcluded in MPD-2021 as declded in the Advisory
Group Meet:ng chalred by. Hon' bls Lt. Governor of Delhi on

30.3.2012. The copy of this letter is annexed as Annexure R/23

34.  That the Vice Chairman DDA vide DO  No.
PS/VC/DDA/2012/2041-DA d'ate'd 07.08.2012 addressed to the
Secretary | (Envlronm'ent), Chairperson Delhi Poilu{'ion Control
Committee Govt. of NCT of Delhi with a copy of the letter forwarded
to the Commissione'r, South Delhi M;Jnicipa! Corporation (SDMC)
suégested that SDMC can form a joint team with the planners of DDA
to go around and select a suitable site in the green belt which is
located within city but within' territorial boundary of Union Territory of

Delhn It was further mentioned in the letter that the. land needs td be

vy ﬁbrlaTm 'w aﬁ uired under the auspices of Govt. of NCT of Delhi and South Delhi

Adveczs

elh®

* R;;ﬁ"“N% 3513Mu icipal Corporation for Wthh DDA will give no objection from
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Chairman, DDA to the Secretary (Environment), Chairman, DPCC is

| 9

A

annexed as Annexui‘e R/24.

* 35.  That in reference to the abqve suggestions of "the Vice
Clhlair'man DDA, the Commissfoner, South Delhi Municipal
Corporation  vide letters. No.D-311/COM/SDMC/2012  Dated
01.11.2012 and  No.D-355/COM/SDMC/2012 ‘Dated 11.12.2012
requested the Vice Chairman,' DDA to send the names of the Officers
of DDA to constitute a joint team but the DDA has not send the
names. The copy of both the above letters is annexed as Annexure

R/25 collectively.

36. The Commissioner of South Delhi Municipal Corporation vide
lstters No. 156/COM/SDMC/2012 dated 16.07.2012 and letter No.
087/COM/SDMC/2013 dated 19.02.2013 also requested the Vice

Chairman of DDA toallot the land for'establishment of a pig slaughter

House in Delhi. The copy of above both letters are annexed as

Annexui‘e R/26 colléctively”.

37.  That a meeting was held on 26.4.2012 under the chairrr'xanship
of Secfetary, Mihist_ry of Environment and Forest, GOI in which the
Central Population Control Board presented. its status of 15 states

whereas the Ministry of Labour gave a status of 20 states and the

Eeting dated 26.04.2012 was to identify and ongoing basis, the
%/ | | : o
ligensed slaughter houses in the region-and other licensed unlawful

( Advncate ™
Newy Dei
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small scale and take the help of the District Magistrate and other law
enforcement agency-to crack down .en them. This decision taken in

the above meeting has been reproduced in the order dated
23.08.2012, issued by Hon'ble'Supreme Court in writ petition (civil)
No. 309 of 2003 titled as Laxmi Narain Modi Vs. Union of India &

Others.

38. | . That t‘he Vice Ch.airman DDA held a meeting on 22.06.12
wherein it wae deliberated that the MCD has been requesting for
allotment of about. 10 acres of Iandlfor construction of modern pig
shelter house in the "capital as there is‘ no sraughter house for pigs in
Delhi. The meat shopkeepers are slaughtermg plgs in their houses
causing pollution and msamtatlon in surroundmg areas. It was also
deliberated in the meetmg that in the area proposed/earmarked for

slaughter house in Ghazipur, East Delhi, pig slaughter house cannot

be constructed due to religious sentrments of Muslims. It was also
discussed that the present practice of rearing of pigs cannot continue
in the present form as it is unhygienic; cause/spread diseases during
monsoon period which beceme serious concernland also allegedly
pig slaughtering are done at the premises- in open .causing sale of
unhygienic food to the consumers. Therefore, it is obvious i.e.

scientific and ._hygienic rearing of pigs in controlled environment is
essential. As such to achieve the same, area requlrement of prggery,

a premise W|th facrlrty for rearing and processing of piggery products
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in the orders l'dated '_5.10.12 of Hon'ble Supr‘emel court. The Hon'ble
Supreme Court in this order has also observed that the above
extracts of the minutes of th.e meetihg‘ held by the Vice Chairman
DDA'on 22.06'.12- is. a matter of grave concern due to uncontrolled
slaughtering of pigs in unhygienic conditions. This Hon'ble court vide
orders dated 05.10.12 also d'irected_th_e Principal Secretary (Health),
GNCTD to show céuse as to v'vhy apprppriate directions for regulating
of slaughtering of pigs be not issued. The copy of order dated
05.10.2012 passed Ey thzla‘ Hon'ble Supreme Court is annexed

herewith as Annexure R/27

39. That the Dy. Director (Plg.)MP & PF vide letter No.
| F.3(41)/2012-MP/PF-1/87, dated 18.03.2013 Informed the' Hon'ble
Court that a meeting was held under 'the chairmanship of Vice
Chairman, 'DDA on 19.12.12 wherein a decision taken in the meeting

is reproduced herein below Annexure R/28.

‘It was ‘informed that only piggeries are allowed in the
designated Green Belt as pgr'Master Plan and a court case
for re/ocatr‘ng the pig rearers from East Delhi is going on.
. The a'ction fof setting up a Pig Slaughter House should be
deliberated by Director (Local Bodies), Govt. of Delhi with
inputs ffom all the three COrﬁmissioners of Municipal
Corporaz‘/on of Delhi and DDA.. DDA can assist in gfi/mg no

" objection from planning point of view for acquisition of /and

by GNCTD in case it s decided to do so.”.
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40. That the pigs can harbour a range of parasites and diseases

that can be transmitted to humans. These include trichinosis,

Taeniasolium, cysticercosis, and brucellosis. There is concern that
) !

pigs rriay allow animal viruses such as inﬂuenza or Eb_ola to infect

humans more easily. Some strains of influenza are endemic in pigs

and pigs also can acquire human influenza. Swine flu viruses spread

among plgs and - while raf’é -- they can spread from pigs to people

too. Spread of swine flu viruses from a pig to a person is thought to
happen in the same. way that human flu viruseé spread,; mainly
through droplets from infected pigs codgh:’ng and sneezing. This has
happened in different éertfngs, where pigs from many farms come in
close contact with each other and with people. Rearing and

slaughtering of prgs being done in vanous res:dentfa/ areas of Delhi is

a great threat to the human popu/at!on This can be prevented only if
the pOrk shopkeepers for slaughtering their pigs may be allowed in an

authofized Sléughter.l-louse,

41. | A SLP(C) No 31328 29/12, tltled as DDA VS UP-Bihar Nagrik
Parishad and others pertammg to exnstence of P|g huts for rearing of
pigs in Trllck,purt ‘area was pending before the Hon'ble Supreme
Court. Since thé DDA was not responding to the requests of the MCD
regarding allotment of land for Pig Slaughter.'Hous'e, the matter was

discussed with the then Commissioner, SDMC wherein it was

Advota

Ne! y Dethi b .
%n No. BS‘Jrg 1dent|al areas of the city. Since the above matter regardlng shifting
bOI . ’\<0\ :
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Hon’ble Supreme Court, two 'applications l.e. one for impleadment
and another fo'lr directions ‘were moved .by the Department of
Veterinary Servicee. SDMC before the Hon'ble Supreme Court in the

year May 2013 thereby praying for issuance of directions to the DDA

for allotment of land for pig slaughter house.

42. ln reference to the application ﬂled by the SDMC before the

Hon'ble Supreme Court the Vice - Chairman, DDA convened a

meeting with the concerned officers of DDA and the MCD wherein the

Vice Chairman, DDA issued the_direc‘tions to the officers of DDA to

identify a land for pig slaughter house.

43. Accordingly; a site located at Ranikhera (falls under the
jurisdiction of‘Nortn DMC) was inspected with the Officers of DDA by
the Directors (VS), SDMC and North DMC on 04.02.2014. After
inspection of the site a land measuring about 10'Iacres has been
allotted to the North DMC by the DDA in Qctober, 2014 for
construction of pilg slaughter house. Further-progress for construction
of a modem pig Slaughter House at the above site i.e. Rani Khera is

to be submitted by the Department of Veterinary Ser\nces North

DMC as the land falls under thelrjunsdxcnon

44, The Learned counsel for the Delhi Develc)pment Authority has

su mitted before the Hon ble Supreme Court that 10 acres of land

| -\m

;\duot{:\nas already allotted to the North DMC and possession has been
Naw De
#\ . No.8513
- > P apded over for setting up plg slaughter house. Accordingly the



10s”

Hon’ble Supreme Court vide orders dated 24.11.2014 has disposed
of the SLP (C) No.81328-29/12, titled as DDA VS UP-Bihar Nagrik

Parishad and others. The copy of Hon'ble Supreme Court orders

dated 24.11.2014 is annexed as Annexure R/29.”,

45, That it is submitted that-11 persons are slauéhtering the pigs in
their private premises located in Madtpur and Raghubir Nagar areas
of West Zone of South Delhi Municipal Corporation (SDMC).

486, That kee_ping in view of insanitary and unhygienic conditions in
and around their premises vrhere_ the pig slaughtering takes place,
the Dy, Director (VS), West Zone issue’d' a notice on 03.10.2019 to
these 11 persons thereby asking them to maintain hygienic & isanitary
~conditions in the premises and also to make necessary arrangements
for collection & proper disposal of blood of slaughtered pigs to
prevent its flow into the drains, famng whrch actron shall be taken
against them as per the DMC Act 1957 including the sealing of the

premls_es Th_e copies of the notice(s ) issued to above persons are

annexed as Annexure R/30 .°

47. That the Dy. Director (VS), West Zone on 10.10.2019 further
conducted an .ihspection of these'.11 premises to see the sanitary
conditions wherern it was noticed that ths persons involved in pig
slaughtering though ‘were collecting some part of the blood of
slaughtered prgs but entire amount of blood of the slaughtered p‘igs

sswas not belng ‘collected by them. Therefore, @ hotice dated

b %n\ar 10, 2019 was further served upon them as to why their premises
Advocat
New Del
=1 No. 8510
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unhygienic conditions in compliance of the directions issued by
Hon'ble High Court on 14.5)2.1992.‘The copies of the notices served

to 11 -persons doing slaughtering o'f, pigs in Madipur and Raghubir

Nagar-areas are annexed herewith as Annexure R/31 .

48. That the reply of Showvn Cause Noltiees dated 63..‘10.20‘19 and
11.10.2019 were.rec;_eived by the answering reepondent.

49, That it is relevant to submif here fh.at an OA has been filed
before the Ld. NGT titled Pramod Bahadur Vs North Delhi Municipal
Corporatron & Others (O A. no. 639/2019) thereby praying for
estabhshment of ‘a. pig slaughter house in Delhi to check the
enwronmental/water pollutlon The Member Secretary, Delhi Pollution
Control Committee (DPCC) held a meetmg on 14.10. 2019 to discuss
the ccmphance of Hon ble NGT order'dated 08.08.2019 wherein the
Member Secretary, DPCC has advised the Municipal Corporations of
Delhi that till a common pig slaughter house is made oberational, no
pig slaughtering should be permitted in NCT of Delhi. He also
directed DPCC to ‘issue directions to all civic agencies in this regard.
The copy of fhe Minutes ef the Meetihg held by the Member

Secretary, DPCC is annexed herewith as Annexure R/32 ;

50. That titled as  Pramod Bahadur Vs North Delhi Mimicipal
Corporation & Others (O.A. no. 639/2019) was listed before the
Hon'ble Natlonal Green Tribunal on 08.08.2019 wherein the Hon'ble

Tribunal has asked for a joint factual and action taken report from the

DPCC, North DMC, South DMC, East DMC and New Delhi Mumcrpal

mll The DPCC has been appointed as Nodal agency for

Ahao

dchcﬁD r‘d:r\atlon and comphance |n the above matter The matter is now
New Deihi [ <]
’pgn No. 3513 ' _ )

/

dfor hearing on 12.12. 2019.
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§1. That the DP_CC along with the Dy. Director (VS), West Zone of
South Delhi Municipal Corporation .conducted a joint .inspection on
10.10.2019 of the premises used for pig slaughtering in Madipur and
Raghubir Nagar areas. During the inspection, slaughtering of pigs
was observed only at the following four Iooations.

i C-Block_Na!a, Madipur

ii. . C-523, Madipur

ii.  C-378, Madipur

v.  C-861, Madipur - !

52, That consequent upon .the joint inspection oonducted by the
DPCC and Dy. Director (VS), West Zone of SDMC on 10.10. 2019,
the DPCC has sent a letter vide no. DPCC/OA 639/2019/359 dated
156.10.2019 to South DMC wherem it has been: mentioned that

Hon'ble National Green Tribunal is monitoring the tssue of pig

slaughtering in National Capltal Territory of Delhi in OA no. 639/2019
titled Pramod Bahadur Vs North Delhi Municipal Corporation &
Others (Para ‘4).. The DPCC in the above letter has directed the
SDMC to close dowh above four ‘pig slaughtering facilities with
|mmed1ate effect pertam:ng to above area. The copy of the letter

dated 15 10.2019 sent by the: DPCC to Comm:ssroner South Delhi

Munio:pal Corporatlon Is annexed herewlth as Annexura R/33 .

53, That the DPCC has further sent a letter vide no. DPCC/OA

639/2019/9016-18. dated 16. 10 2019 to the Commlss:oners of all

B s & DEIhJ
o Regn. Mo, g5 13
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unsoientiﬁo pig slaughtering results in generation of trade effluent
which causes in water pollution without required treatment (Para 6 &
7 of the letter). The copy of the letter dated 16.10.2019 sent by the
DPCC to the Commissioners of all Municipal Corporations is annexed
hetewith as Annexure R/34 .

54. " That the Dy. ‘Director (V.S.) West Zone of South DMC on
30.10.2019 again Inspected all'l 11 private premises of the petitioners
between 08:30 AM to 09:30 AM-wherein no p_tg slaughtering of pigs
was found in ‘any of tlhe prernises. The photogfaphs were taken and

enclosed herew:th as Annexure R/35 coltectlvety

o9, That furthermore the respondent SDMC is mtendlng to take
action in compliance of the direction issued- by the DPCC vide letter
no. DPCC/OA 639/2019/9016-18 dated 16.10.2019, which has been
received by the answering respondent after issuance of impugned

nqttoes It is relevant to submit here that the answering respondent is

/

N\\\ Qgeft/en otherwise empowered to take action agatnst violators who
\\ &
eﬁg,\“ slaughter |ltega!1y under the prov:smns of DMC Act, 1957
E- .3\ . .
% a’ ‘
W o ' : s
: ' DEPONENT
| . 1 Dr. Ravindra Sharma
VERIFICATION: ' , , South oeta'rrjﬁ‘naigi{pvallsgorporaﬁon

Verified at Delhi on this= 2 NOVdag1§f October, 2019, that the contents of
the above affidavit are true and correct to my knowledge"derived from the
official records maintained by the SDMC and | believe the same to be true

and correct, -

’ T W Cer*trfreo Mat the tofeqaing statement

Was declared on solenin affirmation
before me whr

10 the degonery Wi ke, grited DEPONENT

Alvocate
New Delh;
Regn. N, 3L

e Netary. BELH Dr. Ravindra Sharma
| | Director (V.S.)
South Dethi Municipal Corporation
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( Hedlth Department) _

Col. §.L.Chadha, © Town Ball, pelni.

Mun1c1pal Heglth 0fficer, '

D.o.m.@#& AIPR(P)  paseq 857624

i . My d'ear Jagmohan Ji, | : : . ‘. %

| S In viow of constant agitytion by the !
1 public for .‘Ln anitary condltions caused oy ¢
r.# indlscriminato plg slaugmmrinrr a dire neceggity

{ ' hss arisen for constructin& a Plg slaughter Louge

immedistely, Accordingly Certaln sites wore selactes

I_l

alld were put beforg Layout Sub-committee of the

Corporastion for approval, It hag been decided' by the
sald comuitteo that 5 finel clearance of tho sites (1igt

/
i

attached) b. obtainad from the D.D.A.

I, tho-rei‘ore, request you to examina ths se
- sltes ang accord necessry aproval at youp edl'liest '
‘conveilence gg the {.ommi ssloner, M.C.p. is Very lkgan
for pz o;.:pt set lement of this issue, I ay fur th _add
that 1ang mppl‘O&lﬂlately one acrg yill D¢ required for
this pUrposa.

]
With king Tegurds,
' b L}ruurc- Gilnecer ely,

/l/\/ Ny

( S.. L . Lp lln.\dl-lﬁ;l

Shri g agmonan dd, . W2
Vice-Chairmm ' ' ,@_
Delhi pe velopment Authority |
New Delhj f
1 . {‘. .-—..“‘J\
| Encls gs above,

p—— ; g -_- - = : l@} .-é‘.-_-“ i ol i a? .
e Dbt 1 p T o, 430, o ‘!‘L LaLLd i,
i e G AT Sedfititons——
i i % g i . - s 21507
/ COny of the order ?S. 047/ ,%9 J, pub1 p.lacf.:.,-. ,

“'am.r-} h- , taq ll-3...'1555
- - a " -
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1t
‘ - MVED TATE | “
DRI DBVELOPYENT AQTHOR ITY
‘ DEINT VIKAS BHAWAN
48 i ‘ INDERPRASTHA EELATE
o . - NEW DELYI

Na.Fa2(40) /71-%%1  Dabed 25th, Fob. 107L,

! T
I{PE. K_,Jmﬂlld?
Dy. Commissioner Impl.

‘IO; ; "

Bhrl €,L.Chadha, _
¥ynicipal Heglth Officer )
E.cqbo To‘u’n I.{all, Dt’;lhi:

‘Subze Allotment of ait €0 fo‘r_"pigl sleaupght er howgo

in Delli,.
PPReReROITIIRD S

i, .

¥ith referemce to . 0. Your lytter 1867/BCA/DHO
(PX) da%el 25.6.7¢ on the subject ailed above, I huve
teen directed to infornm you that the sites suggested
by you are uot suitable for pig slanght er houxe since

., Ghe saus are mot 1 fonfirmity With the Mesher Plsag,
ef Delhi.. It 'i8, therafore, suggested that soms :

elternst ive cites should be'cuggested for contidersbion

Yours raif nfully,

- ﬂ.'Hi‘i::s, KeAnand) ,
! Dy. Conminaioner Impl,

~ Oopy for informutica to Gh, Bells.Tanta
Commissioner, M.CuD. With refsrence to his 'D.b.let::a:
H0e3451/8GA/DHO(FH) deted 20,8.74 o Shyrd JTagoohan
Vjoe-mlﬂirm-, _DIDOAQ ’ :

C: 6d/={Nrs. X,auand)
* Dy. Cotmissioner (JImpl.)

.

T
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“ha pib Sluauht@r nounu-

T  fDGar snrl Jagmohan; =l
:. hindly raxafxtp tha d.o-lettar No.~7Lh/

",_,lp.._-l iy

HC(G)/D@O(EHJ

wltn regards, ", L
!curs sin;araly.

(K‘:MJ'&L ‘K RISHN&)
. Colon Bl. .

' snrl Jagmohan, T
Vice Chalrman,:!l’ : Rty
X -Dalhi*Derahopmant_Authority,
0 Vikas.Bhuwany
0, e New. Delhi .
COPY to:é,

Commissional,
_D c.(Q). i
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{QFFICE OF T}i‘E MUNICIPAL KEALTH OQFFICER)

LR CR /} // («7 ATt e TOWH HALL: ‘
Mo, L30/0OHO/PHES ) o oo /OJ v :Jé/ / Cated: 241291
st PUBLIC NOTICZ ~ .

“1tis notified tor information of all concernod that no placo can bo usoed 23 @
slaughtor housa for slaughtoring Pigs and othor animals within tho iurisdic:i@nui
“limits of MCO, under tho provision of Soction 407 (2) of OMC Act. The slaughtaring of
Pigs ond other enimuls'in opon placas,or in private promisos situate withinSthae
|urlsdictional limits of MCO Is theralore, strictly prohibitod and any porsen found
i Blaughtering pigs or othar.animals at public or privato placos shall be ljable to be
arrosted by sny police officor, without warrants, in carrying out tho provisions ol
Soction 424 (4) of D.M.C. Act. It is olso notified that any parson using-any promizsos
lor-koeping pigs orothor animals for tronsportation, salo or slaughtering sholl- Lo
liable 1o ba prosecuted under soction 417/461 of the OMC Act, and il uso of any
parmises, for the aloresgid purposo, is not stopped forthwith by tho owner/oscupior
thereol, such user shall.bo liable to be stoppod, without further notico, by &n
authorisod officar of 1h9 Municipal Corporation of Dalhi. - ’ .

Public are also warned not to consuma masl of pigs and other animels slought-
erad &t private places, os consumption thereof can be injurious 1o their health,

l1 is also notified for information of the public that the Municipal Corporetion
_ has constituted a task force of Zona! Hoalth Officars and the Senitstion Stalfworking
‘1 undor thom to pravent slaughtering of pigs ond other animals, in the manner
I’ aforessid, and to ensuro that no insanitary conditions prevail in their rospoctivo i
il sones/aress by reasgn of such slaughtoring. The Public arc, thorelore, sdviged 10,
raport the incidents of such sloughtoring to tho concerned Zonal Health Officer on

1
|
i
|
i
!

talophono Nos. given baolow; e e g RN
§l, Mame & Dosgn. ol Zone ..o o Ollica © Tel®hone
I | No. Officer+ . ' °° ' " Fln § 03 i Wit ; NS
. " iy o B3O ®m Y . o " ' Resldonce
1. Or Narondra Yodav ., City ) . 33145611
: ~Zonal Haalth Officor * T o, P 2531890 © e
A, femdo~— ‘LU S.P.Zone Mt 71517021 C —do—-
“1°3. DrLalit Yadav TP Karol Bagh . 5751281 7210833 .
& D Ko K Chsudhapf' \Wost.Zono . - 593440 =
5. DrT.S.Vimal , . . ' -.Shahdars (N).. . 2286036 . 2295578...
6. Or {7 a=do—"_ 3’1+ )". Shahdara (§); . 2204381 . —do—.
i| 7. OrN.R.Dass < Norola . ., +,...7282536 - _
8. Or B, XK. Horariks: {. . 1. Naojafgarh 1 - 5586375 . -
§. OrAR D.Rag " +** " " SouthZono 2 GGY9E45 | 2515087 -
10, Or A. K. Bansal - | Now Oolhi. *! ' '"6834371°  721383¢/ -
11, Or M. K Pauli % W 4 Rohinl* "'ttt 7180031 — ' ‘
12, OrKuldeop Dogra® * * Civil Linos i " # 232517 © ~ g57191 " :
RONO.IVPIO e Cee At T Municipel Hoalth Officer
-'l e g% 0 E g T co tunlcipal Corporation of Sulhi '
i . v ! L
. %
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N LL l \ Lot 4 " : . ‘
N, STLI FOH'U(P D —— for of 4 ' , Town Hall, Daolhi.
M '),_ v Lus : !
M 7L ﬁ” foC ' : Dated:
0. lf — Lt ., _ 3/ e
N & ”“tf_’.‘t‘." B
The Vice Chairman, 1., i ; .
Delhi Development Authority, . ‘ !
Vikas Sadan, Neai"INA Market, "’
New Delbsd. .t 2a00 ay.
e e ey g .
';" #lla ¢

Suht= Allotment of land fpr =mt:tj.nc_; up of
Pig slaughter” ‘hotisea” all over Delhi

w;u An, vho 1\1:1«:‘!%;;5.93 Qf M.C. ey

$ir, ¢t bren dge, | i
Undat uacticp 42}kwlb£ the LMC Ast, 1887, 4t is an
LN ] I 1‘||

ahligatory function o,f,;t;hegﬁ,.c D. to econstruet ond maintain
Municipal markets:and, a}pipg_hter houscs and Regula\,ionq of

all marck et..a and slm.ght‘er*’ifousfzs
' nnit'trwm.‘.’-' R ’
“

B Lonacqu\ent upﬂn clcsure of Anriha Huqhal Pig Slaughter
Hous«a in .aixt_es,_r:exmission wa s qrantnd in cdertain areas
for slaughter of pigsﬁ,d,r‘x;.)i:lrivatn px:cm'scw as per policy of
the Corporation mq ‘the’ Corporation charch ‘composition fee
'oi' Re.l/- for each pi;;;1 frjé\rt: s.uch person" and the cnncorned
of ficiols of MCD viuitod*ﬂhu arosy'to enaurd maintanance of

hyglenie | cohdivions’ by‘thn butchara.

. llowevery, 4in’ thelti\iiﬁ’ bevaring No . 1450/91 filed by
Shri auresh Kuma:,'uhril"cm; ‘Chaturvedd, SJIC, Delhi in his
interim order datcd 16144991 "has panned the slaugh* ering
of pigo anc‘ other animals in privatn heus cu.

4. Presvntly, MCD has only one, alaughtcr House at Idgah

which is-not sufficient even.to cope with the demand of
butchers and the Delhi High Court has also ordered to close
down 1its Ibqaort Section befon ?8 2.92 and the entire
slaughter housn'u by 31“3_22 to rc.lieve c‘onqoqt-j*m. The
butehers involved in pig nlauqhtn:ing arm, hownver, ingdisting
upon setting up of pig slaughter hnnaan\w the MoD annJ ive

ohligatory function. At presonL, Lhara i no land with the

P 2/—
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MCD for . the purpose.‘

5. With a view to facilitnto the butchers who balong
to weakerﬂsection of the dociety and also to enablas the
'MCD to diqchavge its obligatorj functions, land for
"gett ing up. pig alaughtcr houses is rnquircd Since Lt
will not be’ cconomically viable to buLchera to hﬂVG one
-CEntralJyflocatad\ﬂlaughter house, it is proposed vo have
,pig slaughter bcus%;,in difﬁernnt localities all over
Delhiini About 2000 sq. yds. land vhdehis the mindimam
‘:equirement, details of which are given baléw, will ne
equired for gach slgughtcr‘housu' ‘

fLy Land for-piatform to

"sladghter pigs. . b S 300 a. &dﬁ.
(11) - Landlfor kg@pinq the : :
plgs" in waiting meant ' S00 98q. yda.

-‘forlslaughtering.'

(1i1). Land for upe- of offices of
1/C & Supervisory staff

and’ anitar& Store as well T 500 5. yds,
as Safai Ka{amcharics to
be’ deploy N
(iv) &and foi coliecting wastn
‘ ike-da; aps,prepace for ' Y iRA;
, keeping ins,.parking of +.500 sq. yds.

trucks ‘&nd"taoa ders.
Lt AN g Erom e Co
6, 2 To begin W&th it iu proposod ko set up 10 pig

slaughter hOU%ES- he By

7.‘ . You arqﬁn J§fpfo:e, requested to allct ten sites
in different loga%}tteqwin MCD's, ju:isdiction for the
stablishmenp o; P;g]'laughter houses.

~ulmaly ju.;w= ;
¥ Nt Yours faithfully,
BRI has e 0 (
rlevenk gue. A AN,
"y Nt % (o, Bhargava)
N . Al Commissioner (Unadih)
' ".‘f:ﬂ]-‘.'.:lj-'i‘l vy f-tunicjnal como:ai‘i on of lgri]Hi
)‘L -é.- k-;-‘.‘ 4
vtopdg e
SUotity glacee _
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' lda.an g2 '_ Present: Mr. Jag it Singh for the retilioners
: Mr. Ranjan Sabharwal for respondenthts 2 ar

i

Mr. Amit o, Chadha for respondent Mo ¢ E
(e L...&.QQLH S WRE P :
Loarned’ Sounnel for the j)a].hi ' Deve Loy
e ! Authority s 8elks Lime to §ing out about the availalbj
| | of 1@ acz.'e;s of |

cringtof pigs at une place

and ior slaughter hou.;u hE oo slaugp

or at dif :(:‘e.l:en Loplaces as

may be convanient Lo the D.D.A.

'
e

In the mean while, lhn put.LLlon(:u‘r.':.:; wc:lud cont

& e i e s 4 RS 8 B e G RN

’ f,f Lo usa the eir Private slavughtor hog_:;ﬁg_g___.ﬁ_q_gu_ ,J:m[rhlr\

\

—

]
: - A - )
5 | Pigs Dbul Lhe same can beo regularlj d by the I
ik ll e e e ._“__’___
: {

sandd

g Lhat thm__“p_gni;';lnl:m.xlg;_p.,vs:__ are not ui fucted, 'Ii:‘

_\Corporation of UoJLu. Akt _seeing sa-w:l.'t:.'.-:z'y

. ) ‘ sanitary conciil'.ion.; are not fuli:'illcd b}f the . IJQL.JL

..\,,» I

]

Brs, it wxl] ba open te ih I‘Iunicq'a CJO[.}’”?J. ‘:fWOnl

, challan 't'.hc,-m Or procaed against them in dccordanca |
! L,
! .
| To  be listed for argumentsz wn Gth - Ap;
[ ( L8322 .. : : s
. . " ‘. ' ¥
! ; [ 'he order be given da:s't'.:i. 'l'.o the counsel. fo, L
j ipal Covporation o Dni hi and‘ Ulhi I)uv:ert-u_annant, Al
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.:: 1,0
| .
|
! . .
! . !/
: . e i ane o - e =T o “n
: ' ; ; : ,_L.'"’r' -l 0 A '/('/
! | : Ldth February, gy T c‘ {~ Coet. . g
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Hon‘lbls' Dlvzslon Banch of ].:th~ HLgn Cour = data"

L4-em1992, pPublic Nou.Lcn No. ._30/un,<;H)/91 datsd
2&= L= 1991, proh:.b:t.ti.ng SJ.au fhmr *.1._, of Pigs in

public plscss i ha“eb;’ wz.undl awnl -
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Present ; Mr.Subrat Birla for the Petitioner,
' M .M. Sabharwal with Mr.Rajan Sabharwal
for the respondent-MCD. ,
Ms, Sangeeta Khadaria fop the DDA

cW_68/92 . -

Peruseq the_cbatents of the arfidavi+ dét.

-15th December, 1995, Sworn in.bkay.Health‘Offiéer,

stated in the arfigavit °f Dr. M.K. Yadav that the
impugned public notioa'has been withdrawn vide offie
order ﬁo.647.dated 11;3.92‘and ﬁo Turther ncticé haé
since Seen issueq 1nﬁ;;§;fégard.' In view or that

Statement, the petitidn is rendered ihfrdctuous. It 4

54/=R.CoLAHUI']
JUDGE

'nd/-LUKEaHWAR PRABAD
s JUDGE

TRUE copPY
o //
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- REGTSTERED A/D

o g T T i HQALTH’DEDARTMBNT J
A Vo e 0 Sl B 2 DOWN HALL;DPLHI-bo” , )67

Nno. 197 /nno(pm/%
To '

. ' .1|-t. i L ik lg,-‘fjﬂ__,'\."m okt S, Wbart  Uadiaens T
) Tha Vicw atéﬁan,;§ .“Jﬂ U DOLTS e
Delhi quelopmant Authority,, ,h;gp;
gikas saapn, :

" Naw" Dclhi.

,‘,,.g; l., ‘, )1,'..1.‘} il Tl B T e e

Allqtmnnt of land for setttng up of

.LLJJ@hﬂajurtsdiction of MCD. < »

S, | AT B o Ca *

bubfﬁ

Your very ktnd attentton is invited to this office
letter .No. .S 7d/DHO(PH)/92 dated 3 2-1992 vide which you were
tnfOrmed'that'-{g_ _ .

| 1= Under . secLLon 42 (x) of the DMC Act, 195, it is
an obl{igatory. functton of, the MCD to. construct and maintain

Municipal Marketsiand,; Slaughter HousagmanQJRegulattons of.all
markets and slaughter house ;

'

s . cOnaequ;nf upon ulosure of Andha}Mughal Plg

' Slaughier HouSQJLnxsixtieg,Lpermtsston wasi:granted in LcrLain
' areas-for’slaughtBrio

vof, plgsitn: privaLe ptemisas ‘a8 per’ policy.,

of the. COrpQratthmand the Corporation’ charged .compos it {on fee

of Ry 1/="f£orjeach:plg fromisuch, persons;iand the .concerned

officlals of ‘MCDyyisited]thevarsas; toiensure matntenanca of
hygtenic condittans«ty the butchrrs.

I ; ’ - :

3= Howeveh, Ln thc suit bearinglNo.'14SO/91 ftlcd by
Shri Suresh Kumar ~shri C.K, » Chaturvedi, "SJIC, -Delht in his
interim order datcd "16.124,1991- banned the .slaughtering of pigs
and other animals in private houaes-

4= Prascntly, MFD has only. one slaughter House at Tdgah
which is not sufficient even to cope with-the demand of
butchers and the ‘Delhi High Caurt ‘has .also ordered to close
down its 'export.: section and’the entire slaughte-r house by
31=12-1993. .The butchcrs {rnvolved in pig slaughtering are,
however, in&isting upon'setting up: ‘of- pighalaughter houses by
the MCD being its obligatory functton. JAE prescnt there is no
lard with the MCD for tha purpose. ' . :

5= With a view o £acilitate Lhe butcherg who belong

‘to ﬁcaker section of the society ard also to-enable the MCD to

discharge 1its wbltbatory functions, land for setttng up pig

" slaughter houses’ ta requi*ed. qtnCﬂ ik will npt be economically

i S L PR,
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i : I‘an Ifa‘.ll Delht,
3 . . % e Vi Ty 3 3 202
No. Bl , & % Dated /a/J/ffj
’ R P L .
"To 333/%(// 73
"!L..UC-I'..ltf: -: ..:.: 'l“:d‘"
. Tho Vico Chafroen,
Delni Developmoent Aumc:‘ity.,
Vikis Sadasn, ‘
char INA i«ar.mt.l !
il NEW DELHI. ‘ \ : C
' | i i
Sir; .
Sub., : : Allntmmt of land far r;mtint' up of Piﬁ alncphim‘ Hougos
' ) :.1 _ovar Dm)"i within the mrmdir,i“ion of MCD.
Sir,
Plocso refer to this offico letter No.5 74/1}1*0\?}1}“‘.
dated ' 3.2, 1832 followed by reminder © No, 18/DHO(EH) /93 dated

ta

0.1 18“3 and porscnal vi“ll by the senior officars of (he Haalth
Depti. for allotment of land for setting up of Pig’ Slayghter Icuses
all over Delhi wimin the, juntd( tlen of MCD. !

b . There Imu Loon ne rmarmmm :rum DBA till datoe duspite

nDA zmvina given an nnnurunc.o to the Divislon Bench df tho Doelhd

High Court on 14 <1982 that thay vculd seloct enmoe sitos.

D

J ‘ Yau - aro, themfcre cnce agein requested to allet ton
sites in dilferent lacalities in t«.L.D 5 Jur *sdtctiqn for estavlishment
of Pig Slavghter Heuscs

G. .Af) eacly uczir‘n {s mqumted in view of the sssurance
given by DDA to. Delhi High Couct as ubovo.

selld | T ' Yours feithfully,
Encl.:As above, - . : Y ‘ LY
LI o . (J.N.BHARGAVA )
T o ' ADDL. COMMISSIONER( 51)
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REGISTERED A/D

H
| p

: %?év 2] - *

' HEALT DEPARTMENT ¢
{ TOWN HALL g DEL“I—llOOOGo

No, 37'57 _/_DQO'( P_i:J/gs - bate_a: E’)@KS_ '
r o - -.'- % .. ®

I

s i

- The'lvice Chairman, S "\ oo #
- Delni ‘Develomment Authority,
Vikas Sadan, . ‘ - .,
. Near I.N,A Market, - |
“ New Delwis . - - RO
e e e e el

Ho, .

10( _ d by reminders
No, -19/Dp10(pw)/93__d,ated 0~1-1993. ana. 333/DHO(Pwm) /93
dated 30-8~1993 ang Personal visits by the seniar
officers of wealtn Department_._:fcr.."alllotment” of lang
for setting up of Plg Slaughter Houses all over Del i

~ Please Tefer to twis office letter
57 4/DHO(Bw) /92 deted 3-7-1993 followe

witiin twg Jurisdiction of Mundeipal Carparation of
Del"‘i. Y ~ ' . . ‘ . - ¥ ’

La . ia

“a

1
44

2= . There has been no response. ££cm Del»i Development
Authority‘t..i‘l-l date ‘despité DD, A, having givel ‘assur ance
to twe Divisien Banch of the won' bl

! € Delwl wigw Court on ‘»_
ld= 21992 that.th.e;y would select scme sites, .

3= You are, therefare, once again requested to
allot ten sites in different localities jir MCD' 5
Jurisdiction’ for establisvment of Plg Slaugnwter Houses,
lem Al early action is requesied in view of the

a5 5L ance given by DDA to the on'kle pelwi Mgk Court
on léd=J=199-, 4 '

Ypurs fattwfully,
: ’
e
( Dr. Ko Tewari )
Teputy nealtw Officer (P1),

e
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| rﬁ'm:l‘u DEPIATIENT °
Town Hall:Delhi—Ga TR

Datcd: 25/61 @5

wit.hin tThe, “'_ﬁ'n.isaiction o£ xM.c, D.. ;-_-;

P:Le"" : ) tvis ‘ofiflce letter:No. 574fm-l
datec 3—2-1992"£ollowed ‘by-reminders-bearing . Noe 19/D?0(Pn)/9
dateds20=1=1993," .333/DHO(PH)/93: dated. "0-*8-].99" and- 7.:1/DHO(PH)/ 5
dated: ’*0-1,-199",1:631 ating, o alloument of 1and fcr" ‘setting up of
'-"Pig Sluughi.e.r iHousestall, over I‘Jclhi within thz. _]ULi‘-"d.l.Ct"C:z'l oE_

Municipal Corporation QF, Dclhi*“' ot ; R T A R

M e
S ]

jrher.*e,- a;a~.1;>ecn no’ rc.spoprse £rcrrL DelhiMDcvelopment EPAER
£y 'dnsmtc ‘having glven agsur ance to the: Yivislon: ”)L"lc.,h'
ndf ‘Hontbleé: l-d.qh Comt at Ucw Dclhi on 14—;:-1997_Lhat DDn would

select BGne’ sites‘ W E et g

~ 1':.‘:1,1‘- 2"' Mgl i

3F-‘ " You are,‘ ';Lh_ercfcarc, vcry k.ind].y r:equested t'o allot at
lecast ten sites in different localities in MCD's jurisdiction
for establisiment of pig Slaughter Housest "

G parly actio nwill be hi.ghly appL celated in view of-the
Fo ~ssiicance given by the Delhl Development Authority €o the won'ble
Delhd High Court on 14=2-199 20 -

i

vyours falthfully,

o o (7 ( Dr. N, K. adav )
' ' ' Ucauut.y Mealth OL“iccr(PH).
Municipnl CorpQs rt.Lon of Delnls
(\-—J\ b '|(_,\Y:}

-
i
4

A ! ;
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T Aw;arma/

— = L st
- ‘13 ©
..__MA. / ( \
fre arﬁ$mwnﬁﬁ-w
DELHIDFVELOPMENT AUTHORITY
I f'J‘:rT-‘T qJ7Zq
A S0Pk - _ VIKAS SADAN
o, . — . ; .. HWTE. QA Q.
goar ; ! i IL.N.A.
No. F.23(27>95-IL s SR \ro-
i ROF /@Ob - 7¢ feeat L{\\j D
froct 7 New Delhi- nooozs...@ .................... 190,
To Madhu K, Gar :
Dy, DirccterffL)
Tne Dy.Health Officer (B),
MCD(Health Dcptt)
Town Eall, :

Delhi.

Subi-" Allntment of land. for setting af PLg Slaughtor
Houses 211 = over Delhi with the jurisd.ictien of MCD,

Sirl
"Tyis 1s w1th reference.to your lﬁt er Ne. 281/DHO/PH/

926 dated 26.2. 96 en the subject not-a absve, I am directed
to rcque-t you to get the cleadrance of DPCu/bPCB fer lecatiing

such activity in Natienal Capital Territary ‘ef Delhi 2lse

2rrange teo send 2 cepy ‘ef- the er%ers/audgcmcnt eof Hen 'ble
-High Court alen'quith the assurance: #® enable us te prececd
Jour case undesr the ‘previsien.ef nsmg of 14PD-2001.

» . "Yeurl falthfully”

) T (Madn K(Cdr?)
Nt . Dy.D¥fecter(IL)\

2
"_rri. '
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Ho. g

To

Nadam,

' ,NA'.M\' lh. . : .l_‘

v & o L ,;. - L:- i

; ‘ Fa v e 1 Fe?
. e ol "'ﬂ'ﬂf)(’u}'gé R[’D#
o \ RECISTERED A/L ik i

/ilt/

| SRR . HesL1d DEPARTHENT !
" : - TOWN HALLIDELA TG,

/py, Mo (pti )/97 Datedt 24 -Y - P

vt

' The Deputy DirchOf(IL): : :
. Delhi DevclOpment muthority, g .
'Vd.kati Sadan, |

o No Au

e ' ;
‘2 2 g htl 0

Subs kllouﬂcnn of lwnd for setting up

; of Piq Sliaugiter fouses all over
Delhi with1n Lﬁc 1ur1adjction of
I*’CD ' ;

‘ﬂhis hag rcﬁerence ko your 1ctLer ‘No.

F,73( n)/ﬁS—IL datcd 4th Aprl], 1997 on Lhe subject:

cited abow:. AS J:e'jarc..) Lhc issue o£ c:ct.ting the

claaf-‘anco o£ DPCC/CPC&,.,LLha amma would w:.ise only

viien a _.pecific land h.as be.en ea.rmar.ed by the DDA

for the purpose and . allott.co to M, C. D. A I:hot.o-..staL

copy ©of the order of D_j.v:l.s* on bl.nch ‘of Hon'ble High

Court coﬂpriuing o£ CIieﬁ JuJLlce. Go.C. Mittzl anc

’

Sat Pal, Judge Gaked Llé= —1992,wb;.ch :Lf“ eli- xplanatory

with regmrd the ..;cclcing of tlma by: t.hc Learned Counsal

of Delni Develoymcn'.. Authoxity to find-out. about the

availability of lO acre:.a of land for slaught.cr house .

L}

for slaughtarinq of plgs d‘L qrm pldt.c ar at. different

|

places as. may be convonient to the B .D A.ds enclosed

as

Enels A ‘2

,iredb.arly action will bc. hic_b.ly appreciated,

o a’u““
_.,$j D, N ¥, Yadav )
. Npl LIQ 2h ofin.ce"‘(Pi'i)'a
*T

~

bove. '
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M EALTY DEPARTMENT ¢
- TOWN Y ALL:DEIH Iw=g
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Ho. X9 /oYoors) ey

To

"M Asama Mang ar, .- : -
Director(Lands), ‘
Delhi Developnent Authority,
Vikas Saﬁc‘:.n, I. N. A.',‘ .
New.Delhi,

Subs Mllotment of land for estal'»l_.ishment__oé
-Pig Slauchter Houses,. ‘ '

), i
hH aCeam,

Pleese refer to your letter No, F,za(;_';‘)gs--'_rz,/so";
Caled 7=-8~1997 on the subject clted - above, you h-ave ingommeq
that. the case h as becx}, eXanined 4in consultation with Planning
Jepartment, DDA, MCD Vas earlier allotted 'lang measuring 4,9
hect, in Marela and the sald land has 'not been Utilised Ly row
cue to va:.ious,reasons. It has been advised to consider Utllising
the lang already allotted to MCD in Narela Project for use as
Pig Slaughter House, It hag also been Stated that the land uce
0 Dboth the activities is the same but use for pig Slavgh ter
Touse will Be gubject to cleafance of LFCC/cpen,

.- You are well avare that the setting up of Slauth ter hoys,

at Narela could not. materiialise for. reasons : i

' . ‘ : 1ia . g of refusy) of * No
Objection'+ by LCelhl Polltitien Control Boarg feluctance ot the
Sutchers to shift ¢h 4 ‘ " 1 R
- ivenea shilf ere and reslstence of local Fopul stion of
:I‘xa;e‘a. 'I-‘u::th €L Govt, of NCT of Deli has filed an affidavit
~efare the gi’on‘b_le Tig Cowrt that for mese-reasons moderni 5aa
Slaughter Cuse cannot be estaklishag there, i

3~ Uncer section 42(k) s the D:-lc,}mt, 1957, 4t is a0
cfbl.tgatory function of the McD to constryet :.m:l mnint?af‘n Murnd cdnag
Markets ang slaggjlter Touses ang Regul'ationg of all marketg ang
Slauwhter Houses; Leatneg Counyelrhe Delhd Development Auth orit.
ucught_time,beﬁa;e‘ the Hon!ble'ﬁi‘:fi' Court in e 50/92 & cm 397,63
to find oyt about the. availabil.ity‘_'of 10 acres of land for 53 af;::h-t.nr
house' for slauchtering of Plgs at one Place or gt gy £lerent plucay
25 ray be convc;z.;exxt; to’the.,‘DJD',A':- o : A

4= 10U are th erefo}.-e'réqué:ﬁécd"to ﬁllot t : 1Eg

o4 ' X eh sites ip Clfferant
localitjeg in MCDe 5 j_urisdicti_an, as aJ.l'eaf}y rec;uested, for the ‘
establigiment 0f pig sljaughten’houses;. '

“ ( Dro _N. Ko TY"-'daV
Beputy mpy1, Health Qfiic

L] A ; '
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DELHI DEVELOPMENT AUTHORITY - i |
. PLANNING WING, TYA UNIT: L

| .01 2V8 3" FLOOR VIKAS MINAR
S .P, ESTATE, NEW DELHI o it
) Dl oo " TELEPHONE NO. 23370932 ' ) Vi
‘I F # i
NoF3(105)2002/MP}D, ( }’j o . Dt. 9.6.2009
918

To
Additional Commissioner, .
Municipal Corporation of Delhi,
Town Hali, Deini-110008.

Subi-  Allotment of land for construction of Pig Slaughter House in Delhi.

Ref.- D.0.No.-197/DVS/2008 dated 30.3.09.

In reference to your lomr dated 20.3, 09 on the above subject matter, It Is to Inform that as
per MPD-2021 provisions the abattolrs, animal blead processing {except ulsttng and relocation)
forms part of negative list of industries and shall be prohibited in National Capltal Territory of Delhl,
therefore the request for provision of new site can not be considered. This may be adjusted in the

already approved site for such purpose in Gazipur please

£
(N.K. Chakraborty) -
Director(Plg.)TYA

Copy to -
l .
1 0sbtov.e, DDA with referan:e to Dy. No.826 DA dated 9.4.09, |
2, PS.to Prrnclpal Commissioner for Information of the tatter with reference to dlary ne,

2862-DA dated 14.10.08 .
Y7

U
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mar Sonkear & Ors,

< D s S S g i
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Liovl. ol

CON AJ\’I

The Hon'ble My,

i

. v

AJE SIERT, J.

RATE OF DECISION .

JCT of Delhi & O,
Threnagh Me.Shiv Kumar {for VG L)

The l-.l.on‘!)lu Nlr, Justiee 8. 8.5,
Justice AL Stk

N Whether the judgment shiould T weported in the Digest?

CIVIL WRIT vm TION Nos. 946, 3962 & 4016 OF 2001
CASE HESERVED OM : 22.05.2002.  *

20.09.2002,

Petitioner in CWP.946.
o person,
l'olmuucl i CWP.3962.

. ..,I' etilioners in CWI40 L.

Through WeN.A. Kha.
Alyonie,

ol Resgioeudered

Ms.Gita Wlittal for THDA.

M GUIC Srivastava for Slum &1 Depl.
MV K Shali ot NCT of Defhi.
Aclyorates .

Chiel Justlce,

Whether Repoers of Tocal papers maoy he Wiowed to see the hldv fraezrl'!
‘-'“ Lo be welewed v the Repover or ot

el

v

‘! In the Civit Writ Petition nos. $46 and 4016, the problem of




e

caltle fias been highlighted. However, record shows thal

stray

while dealing with this problem, the issue of existence of staughler
house. whs laken up . more particularly _whe-h the swne wus

ltiwn'nphu din g_',u::u de hul in the rejoinder Llh,d by the petitioner. In

qo Lar us e 1~ '.m. rel mnp lo whray cattle s concemed, we have
piven delailed c‘lirccl.'fun in CWP "]\'Iu.ilf&'x(][)f'.?.()()1.. We, are only

dealing with the natier ol slaughier lIlel.:d in this judgment. 1L is
i

wieged tat MCI} has ::;L;mghm:r house for-sheeps, goats, biflaloe:
| J

but it h:.u:;l o 8 uuvhli house for pigs and approximately 2000 pigs
i M8 ) :

D s.]:.r;1.1g.;,.~1l¢;.w.:d duily in an open space in a cl:mdcsliwc mmner in

certain :Z:(?l(llli.ﬁ:i iz, hmm indiy Be ympum, lotm Khan, Melwauli,

Gobindpiri, Andhamughal 'md i wany other places. Ou this Hasis

I
|
itis LiU{.}’! 2 e 1l MCD is not per Lusmuw its duly as mandated by
l
! ; . &
»u.l:on 405 of the Ielhi Municipal C.owumuun Act.

1

Goviarnment look e decision (or seliing up a slavghter howse

i O}ahm lmlusl,.ri.;:l Area, Phﬁmu L._" Dellii, In fact, as per the

potific aiwn vlmuul by the ] olhmon Departnent and the judgment of

the Supreme Court, 'H calegery ildustiics are probibited within

dated 30 luly, 2001 lulluwuqﬁ deetaion has been mu‘\w,yud

“o| g direeted 1o sayva that the 'H' category .

Bu:ninc udtM ‘- !

A5 T o e e e e ———

ey v

the Wnior Territory-of Dvlhl Keeping b1 view this position by leller

——
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indusiries fre prehibited  within the Union
Tervitory  of Delbi. This  includes  hazardous  and
nesions industies, 'The abattoirs have been included
becavse of obnoxious siwell of wasle waler. However,
as poittted out by A, the modern slaughter House
wokhd treat the waste waler and hence may not be |
comsidered as obnoxiond it aking imo account this .
et and also in the contest of the Courts' direction in
LAY NO.94GMT Litled Tl LW Adhera Vi, UDL und
Erthers regarding allotment of land for Pig & anghter
H’uuw i ]JL”I!. the proposal ‘of seiting up uI mndm Pig
Slavghter Modse in Okha Industrial ares Phase-1 i..~.'.
erp:l‘w.‘it] Lo, The units should set up only alter laking

' m essary clearnees from the Dethi Pollution Control
el lumll.f“' >

}r

I appears 1hat stimulatencously  the aforesaid decision ol

shilting led o [‘.'i.ii‘ng; of CWI MNa.3D6272001 by cortain persons who
alleped, lmi they belong to Khatika communily and ate in the vade

wf ,:sl':.un;hlmixm pigs and selling pu; nw:.u.-, Their prayer in the

]u Il'IHH is hat onwe they are e lu i Tom dow 0, they appeehend o

(rgat i ¢losie n{ their Dusiness and for this purpose they have
roughi - restraint order aguinsl the I“l'{)l[dtl]l\ from not shilling

theni. & uc‘.ln a prayer L:;:.fimol bie: grimtcd a8 l'hc:'.c pctil:i_(.l.nc-'rs have ne

- rightloesonlinue at a lmtu,ulm place as lh(.. closure orders are issucd

Lecanse: of the reasosn that they .uc running these shops withon
. y
mupicipnl license,  In I"I'I‘L"l..'lhl;".ﬁtr notees are issued pursuant 1o

Qonders duted %U"' Md y, 20 k)l Passed Tn CWP No.2455/72001. The

Ezammcr Judicial Do U
Blinh Conrt, of De
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anly dirm:ti;fm'v.iln'u;::l_z can b given is that when the proposed
staugliter house iy Okhla lndusirial arca is ser up, the respondenty
iy consider making o Provision for the settfement  of e
| { Petitioners therein,
i .' ' |
The Wit l'-'c.t:."l.mn. A 'c.mclnugl y dlwuus sed wilh aforesuid
i , ;
abservilions: | | , ‘
® ‘There shal w no order as 10 cosls, M ’_‘ Pl :
i ' £ ' _g;l-—u--— .‘
| . AKX SIKRLJ.
: I . | 111 L' JU "TI!C‘I" ;
! _ :
! :
Sepile nﬁlar i 'J—'/ ‘(?’)‘ ' | e
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F.3(105)2008mP7 | {20

H.S.Dhillon
Jt. Director - (MP)

\.«" Sh. Janak Digal, IAS
Addl. Commissioner :
Municipal Corporation of Delhj
Town Hall
Delhi-110006.

Sub.:  For construction of a pig slaughter house in [Ye]

Sir,

This is with reference to'your letter No.504/DVS/09 dated 05.10.2009 on

2!
Ry S, b

L E R

Amnex we._--R/ &

)\1(_ / 2| Ad

Master Plan Sectipn
6" floor, Vikas Minar
New Delhi.

ht.

the

above subject requestin g therewith for providing 10 acres of land for construction of a pig
slaughter house in Delhj to meet out the existing as well as the future requirement of pork

in the city. .

The matter has been exam!ned and I am dii-ected 10 refterate that abattoirs, aulmal

blood processing are prohibited (except existing and

re-location) as per MPD-2021 in

NCT of Delhi. As such it would be appropriate tg explore the possibility of allotment of
land for construction of pig slaughter house in the National Capital Region (NCR).

Thanking you,
Yours faithfully,
(H.S. DHillon)
Jt. Director (MP)
Copy to: i | ‘ NI
OSD to VC, DDA w.rt, letter Dy, No.2131 c.lntlc;l 6.10.09, i R

i ‘f f .‘%Lﬁﬁ%’*

.T-t‘. Director (MP)

//o




e e

DELHI DEVELOPMENT AUTHORITY
‘Landscape

11t Floor, Vikas Minar, New Delhi.

No, PA/Dn-.(LS)/ZOI,l/ 7 a‘]

¥

TO, \ |
: L
The Dy, Tow'n Planner (G)

Municipal Corparation of Delhi
E-Block, level- Xllltn , Civic Centre, .
Jawahar La| i’\lehru Marg,

New Delhi - 110007

L)
",
-52!4‘.‘.‘5;"

b, it
.“‘5#,-_-._-;,'\.,{ N, pHagy W
3 RLE TS "

Sub:; Regarding
Facilities a

of
One,

Change of Landuse for Setting up
t Ward No, 6 Mukundpur Civil Line 7

Ref: Your Letter No. Tp/G/ 1833/11 dated 01.08.2011,

Sir,

The Proposed facility site} m'érked in the plan is 3 pért and par_cél
Watarbody cannot

be changed to public,
| ,

by T
py () e

4[4
N ézﬁ—{f*
F/q 1)

Copy to:

Director NP, DDA

flaced o

g |

- "L"L--Z-‘-thﬁtrt‘[

(fifé &

& Environmental Planning Unit

Veterinary Hub and Other

semi public use as MPD 2023,

Mz&"ﬁ:ﬁ [0
IENEY:

el

[%2-

#
u

DﬂtEd: (1177.- Cjcj __D‘)o /j

Comm unity

of the water body (Bhalaswa),

& High Court orders,

N
Wf?f’ ql
avita Bhandar

. Director (Landscape)
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Dear Shri.K.S. Mehra, h

A me e ng regarding Japanese Encephalitis was held in my office on

21.12.2011 12.00 Noon, which was. attended. by representatives of various
agencies. Dr Vinod Monga Chairman, Health Committee, MCD also attended

__ the meeting. - It has been noticed that many pigs, brought from nenghbourang
{“‘\States are infected with the virus and they might be infecting the local pigs as
e ell. These infected pigs could result in spreading the mfect:on in human
& ,’; \Jopulatlon

During the deliberations, it was unanlmously decided that a slaughter
. house needs to be commissioned on urgent basls so as to prevent Tnfection,
CD representatives informed during the meeting that the facility could not be

jeats e-to non- avaHab:hty of suitable land.

You may approach DDA for a!totment of suitable land for construction of

slaughter house so that temporary slaughter house could be started by April,
O 2012. Parallel action plan may also be chalked out to cons:ruct a permanent

\sﬁughtjj; house on'the site allotted by DDA.

ﬁ% st wishes,
Yours sincerely,

wy[@)\li@ f@’“‘w | - ' | | .-—-*\S-..L.h.w.-c-t_-

(DR. A.K. WALIA)

%' Shri K.S. Mehra, ; _
X ,./ Commissioner, , : ;

: _Q Municipal Corporation of: De!h| - L ‘ |
@JQ\J Avic Centre, , :

e %'\{N/M{rg, New Déahi. |
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o _. | DONO/QSQ/DV_\/UM
o pated_ |- 4~ 2067

To
The Vice Chairman, . .
Delhi Development Authority, -
Vikas Sadan, : , '
INA; New Delhi-110 003 P . ;

Sir,

In cémpliance of directions of Hon'ble High Court, the DDA vide letter No.
23(16)2001/1L/4817 dated 02.07.2001 had allotted a piece of land measuring
10,017 sq. mtr., to MCD for construction of the Pig Slaughter House at Qkhla,
Industrial Area, Phase-1, but no formal handing and taking over of the said land
has so far been done. A period of about seven years has elapsed and the status of
land allotted by the DDA at Okhla for construction of Pig Slaughter House is not
known, : & ' :

MCD intends*to construct a Pig Slaughter House in Delhi, keeping in view
the forthcoming Common Wealth Games, 2010. Keeping In view the existing as
well as future requirement, 10,017 sq.mtr., of land allotted earlier by DDA is
inadequate to construct the Pig Slaughter House. It is, therefore, requested that a
piece of land measuring about:10 acres may kindly be allotted to the MCD for
‘construction of Pig Slaughter House in Delhi at the edrliest.

Yours faithfully,

' i (Jandk Bigah—""

TR PR PRI e S B o bR PR B 0 o ) L R P RSN 8) JTEREE o % LT e et ' 1) 23 N
H Lot 18 et B PR (TSN S ¢ LR T S 4 VBN s LR Club | 3% 1376 L



~anak Digal, ws

‘i AgYl. Commissioner
]

TO\ by ‘ : . '
The Vice Chairman, =~ = -
Delhi Developfment Authority,
Vikas Sadan, INA,
New Delhi-110003. .

Sir,

In compliance of directions of Hon'ble High Court, the D.D.A. vide letter
Ne.23(18)2001/IL/4817 dated 02.07.2001 had allotted a piece of land measuring 10,017
§q. mtr. to M.C.D. for construction of the Pig Slaughter House at Okhla, Industrial Area,
Phase-1, but no formal handing and taking over of the said land has so far been done.
A period of about seven years has elapsed and the status of land allotted by the D.D.A.

at Okhla for construction of Pig Slaughter House is not known.

M.C.D. intends to construct a Pig Slaughter House in Delhl, keeping in view the
forthcoming Cornmon Wealth Games, 2010 for which 10 acres of land (approximately)
is required to meet-out the existing as well as future requirement of pork in the city., A |
request vide D.0. letter No.145/DVS/08 dated 11.04.2008 had been made t6 the D.D A,
for making the allotment of the land to M.C.D. but the reply is still awaited.

It is, therefore, requested that a piece of land measuring about 10 acres may
kindly be allotted to the. M.C.D. for construction of Pig Slaughter House in Delhi, at the

earliest. _ ;

‘ o % Yours faithfully,

(Ja na%mal)/’.

CH N 0 5 A b s s vk e s St e
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‘i, Commissioner

, To

Sir, °

D.0.

D.0. No. 187/DVS/2008

e Dated- 30.03.2009

The Vice Chairman, ‘
Delhi Development Authority,
Vikas Sadan,

INA, New Delhi-110 003

|
|

Kindly refer to. my D.Q. No. 14S/DVS/2008 dated 11.04.2008 &
No. 1750/DVS/2008 dated 06.10.2008 for providing 10 acres

(approx.) of land for canstruction of a pig Slaughter House in Delhi to
meet out the existing as well as future requirement of pork in the city. No
response has been received in this regard from DDA, tl” date.

As there is' no SIaughLer House fol plgs . In Delhl, the meat

shopkeepers selling pork are slaughtering ‘the pigs in thelr houses thereby
causing water pollution and insanitation in- the area. In order to provide
wholesome and hygienic pork to the consumers and also keeping in view
the ensuing Common Wealth Games, 2010, "the establishment of a
modern.” Slaughter House for slaughtermg of pigs in the capltal is
necessary.

It is; therefore, requested Ehat a piece of land 'measuring about 10

acres may kindly be allotted to the MCD for constructlon of Pig Slaughter
House in Deih| atthe earllest G .

“Yours faithfully,

il

(Janaﬁ ﬁg‘é]‘)ﬂ




I/'r'.L‘TJ{\:. '*_-"D'I’.‘L'fi}’.[; IAS .

“hddl. Commissioner

To |

The Vice Cﬁ‘airman,
" - Delhi Development Autharity, .
Vikas Sadan, INA, -

o New Delhi-110003,

FAvl

No. S04 | s ey

1 F

Dated OS - 10: Dt

et Bt Al v

Kindly refer to  my letter. No.. 145/DVS/2008 dated 11.04.2008,

No, 1750/0VS/2008 dated 086.10.2008 and No. 197/DVS/2008 dated 30.03.2009
for providing 10 acres (approx.) of land'for construction of a pig slaughter house in
Delhi to meet out.the existing as well as future requirement of park in the city. A
response vide No. F.3(105)/2002/MP/D-672 dated 17.06:2009 from Sh. N.K.
Chakraborty, Director (PIg.) TYA, DDA, Rlanning Wing, TYA Unit, 3 Floor, Vikas
Minar, I.P. Estate, New Delhi has been received thereby informing that as per
MPD-2021 provisions the 'abattoirs, animal bleod processing (except existing and
relocation) forms part of negative list of industries-and shall be prohibited in
National Capital Territory of Delhi, therefore, the request for provision of new site
cannot be considered. It has been further advised in the letter that the same may
be adjusted in the already approved site for such purpose at Ghazipur Slaughter
House. A copy of the letter is enclosed herewith for ready reference.

The matter was submitted to the Hon'ble Lt. Governor, Delhi who has
desired that a separate site for pig slaughter house be selected in consultation
-with DDA/any other public land owning agency in NCT, Delhi. It may also be
mentioned .that the Pig Slaughter House can not be constructed at Ghazipur due
to scarcity of the land and religious sentiments of Muslim community.

It is, therefore, requested that a pieée of land measuring about 10 acres

may kindly be allotted to' the MCD for construct

Delhi, at the earliest - :

Y52 D RN PNCPARIRES 471 /1 1Y LATYY AP £ 16314 WO e ol T o 1 AR

ipn of Pig Slaughter House in

Yours faithfully

-

(Jana‘IL Digal)

AT D D
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g Commissioner
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MUNICIPAL CORPORATION QF DELMI
E-Bleck, 5th Flacr, Dr. S.P.M. Civic Centra
J.L. Nehru Marg, New Daini. 4 18002

Tel.: 23225521 Mob. ; 9218236101

Dated: ]‘; ey

The Vi¢ce Chairman, :
Delhi Development Authority,
Vikas Sadan, INA, ‘
New Delhi - 110003, * -

Sir,

Kindly refer to letters No. 145/DVS/2008 dated 11.04.2008, Np. 1750/DVS/2008 dated
06.10.2008, No. 197/DVS/2008 dated 30.03.2009 and 504/DVS/09 dated 05.10.2009 for
providing 10.acres (approx.) of land for construction of a pig slaughter house in Delhi to mest
out the existing as well as future requirement of pork in the city. - '

A response vide No. F.3(105)/2002/MP/D-672 dated 17.06.2000 from Shri N. K. Chakraborty,
Director (Plg.) TYA, DDA, Planning Wing, TYA Unit, 3td Floor, Vikas Minar, |. P. Estate. New
Delni was received thereby informing that as per MPD-2021 provisions the abattoirs, animal
blood processing (except existing--and relocation) forms part of negative list of industries and
should be prohibited in National Capital Territory of Delhi, therefore, the request for provision of
new site could not be considered. ‘It was further advised in the letter that the same might be
adjusted in the already approved site for such purpose at Ghazipur Slaughter House. A copy of

the letter is enclosed for ready reference.

Thereafter, the matter was submitted to the Hon'ble Lt. Governor, Delhi who desired that
a separate site for pig slaughter house be selected in consultation with DDA/any othekr public
land owning agency in NCT, Delhi. Accordingly, a site at Mukundpur near Burari (Civil Lines
Zone) was identified by the MCD for construction of a Pig Slaughter House including other
activities and.a proposal-for change of its land use was submitted to the DDA, but the DDA has
communicated that the proposed site marked in the plan is a-part and parcel of water-body
(Bhalswa) and water-body cannot be changed to public/sémi-public use as per MPD-2021 and
Hon'ble High Court's orders, - : . B :

It is, therefore, requested that a piece of land measuring about 10 acres may Kindly be
allotted to the MCD for construction of Pig Slaughter Housein Delhi, at the earliest as the Pig
Slaughter House cannot be conistructed at Ghazipur‘ due to scarcity of the land and religious
sentiments of Muslim community, - '

: ' o (A KSingh)
Ez '  Addl.Commissioner (Vet.&DEMS)
| C/ ,

+
' T'Q" ‘ '
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MUNICIPAL CORPORA 10N OF DELMI
"+ E-Block, 5th Floor, Dr. §.P.M. Givic Centre
J.L. Nehru Marg, New Defii-1 10002

— -~ -

'
. ’
© ' ' e “A"'—_"-"‘
\ . : : Ci% L=
-

Tel. : 23225521 Mob. 19818236101

_D.O.No |&hos jj)xf'.f;/ 2] o
. Dated_03. () 269

l'o
The Vice Chairman,- i
Lelhi Development Authority, - o .
Vikas Sadan, INA,
" New Delhij - 110003,
Sir, I

Kindly refer (o letlers No. 145/0VS/2008 dated 11.04.2008, No. 1750/DVS 2008
dated 06.10.2008, N .. 197/0VS/2008 dated 30.03.2009, No. S04/0VS/09 dated
05.10.2009 and No 1744/DVS/2012 dated 16.02.2012 for providing 10 acres (@pprox.)
of land for construction of a Pig slaughter house in Delhi to meet oyt the existing as wel|
as luture requirement of park in the Cily. A response vide No, F.3('10-5)/2002/MP/D-6?2
_ daled 17 08.2009 from Shri N k. Chakraborty, Director (Plg.) TYA, DDA, Planning Wing,
: TYA Unjt, ' Floor, Vikas Minar, I, P! Eslate, New Delh was recelved thereby Informing
. thal as per MPR.2021 Provisions the abattoirs, animal blood processing (excepl existing
1 ! and relocation) forms part of negative list of industries ang should be prohibited in
bl ‘ Ti ' ( N of new sile coulq

nol be Considered. It has been further advised in the letter that the Same may he
adjusled in the already approved site for such PUrpose at Ghazipur Slaughter House

€r.was submilled to the Hon'ble |t Governor, Delh; Who has desired e
d separale sile for jelle] slaughter hoyse’ be selected in consultation with DDA/;.—my othe:
i | ay also be mentioned thai (4 s
pur due to scarcity of. the lany spq

Slaughter Mouge Carr nol be constructeg at Ghag;
I religious sentiments:of Muslim Commumiy.

It is, therefore, again requested that a piece of land measuring about 10 ACITg

may kindly be allolteq to the MCD for construction of Pig Slaughter House in Delhi. a! {he
carliest. ' R '

Cod

Yours falthquy.

e Y1
7.5k

(A K. Sy~ © %
Addl.Commissioner (Vet &DEME)
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7. Sanjiv Kumar, LAS. . . GOVT. OF NATIONAL CAPITAL TERRITORY OF DELH

m{ m wol-6 R Rt R, anfotio tz,  HEEd1-110002

(m ) . © 7 LEVEL-6, WING- C GELHISECHETAWAT I P.ESTATE, NEW DELHI110002
A5l)  Secreury (En:lronmum) . © . TEUNo.: 20382108 TelFax No.: 2338203 | 40’ = L
z eu alrma ;:

I "”“ it Delhl Pollytion Control Committee D.0:No. =] 2.(979) BNV /Cng._,LP.j ""‘“‘7”"7’ /

N ' . s
: _ . e ]85
» ) Datedﬁ”bl_/_ J4- : 3

De‘tr \U,m ?e*nwt!( } .

~ This is in reference to'the DO letter dated 16 07.2012 (Copy Enr!fpsec') received
* from Sh.-Manish: Gupta; ‘Commissioner,South. Delhi Municipal Corporation (SDMC) b
5 regardtng allotment of land for constructlon of modern plg slaughter house m Delhi, i
= s t
Sh Manrsh Gupta has’ mentroned thaf” varsous requests heve been sent to DDA
for altotment 'of land at an approprtate location for. construction- of pig slaught ér'house,
but the issué is still pendmg with-DDA -and-no Jand has been prévided so far. Although, £
a site_at hazipur was. suggested by DDA; but the, same cannot be utlhzed for the
purpbse keepmg in view the religious sentlmths oLMusIrm commumty Also, all the 3 o
Mcﬁs.do\not.have' hy-tand of their own Which i§ appropnate for the purpose. - e e B
i ‘ \The matter was also dlSCLlSSBd in the t‘fth Meetmg of—Adv:sory Group on Review
of MPDFQCth held. oh\30 03.12 under Chalrmanshtp of Hon'ble Lt.Goyernor, wherein.it
- Was felt that a’site for’ constructlon of pig- steugh,ter holse ‘r’teeds to bé‘identified within -
py De[h1 to take care of various® envrronmental issues permrssrble as. per MPD-2021.-It was " |
: dectded ‘that'the’miatter of alldtment of land measurmg abgut 10.to 12" acres to. SDMC.. - -
- --’for co.nstl;uotton of a modern pig slaughter houee in. Deihi for. sleughterteg‘or pigs in a.
. :scientific: mahner to prevent enwronmentalkand water pollutlon |s to be !dentmed jOIntly‘-._
by SDMC and Department of Env:ronment and Forest ‘_ o

.—,"

{57 oy o 5 It is therefore requested thatm order to preuent envrronmentel& health hezards

e ’. appmprlate land measuring about. 10-12 acres may be a!lotted to ‘South Delhi Municipal

t. oo -Corpordtion for construotton of a mddern. pig slaughter housé: end the same could be \
_included in’ MPD- 2021 a,s deolded in the Advrsory Group meetmg Charred by l-(ton ble: -

7T L@Qn 30.03. 2012, ‘ |

A L L i ,mrwtr e R
r*r% 'e: {’0 t//..{)ff LR - e PR Yours sincerely, | 4~

’w ' . § ) ‘--‘.\-.‘T., : T
ity . - . o3 = v i :

e S L g 8 - - (SanjivKumar) '

Enct <As above ' ' ' "

1 7 'sh.G.8:Patnaik, [AS \DpD) -
= " Vice Chairman, e -

e __DDA INA, Vikas Sadan, it %
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Annexurel 24
Vica-Chiiraan D.ONG.PS/VCIDDA/2012 /4 ¢4

August 07, 2012

14 Sk,

y I
' W Y -—-w.pﬂ"ﬂm"

| have received your D.Q. letter dated 1% August, 2012 and also the request
of Shri Manish Gupta, Commissioner, South Delhi Municipal -Corporation (SDMC)
regarding allotment of land for construction of modern pig slaughter house in Delhi. |
‘would like to give clarification that no'pig slaughter house ¢an be permitted under the
Master Plan of Delhi within the city limits. We have neither provided for such facilities

like abattoirs within the city limits, nor we ‘have any.intention of changing the Master
Plan on this score. :

; However, keeping in view the requirement of the city it is suggested that
SDMC can form a joint team with the Planners of DDA to go around and select a
Suitable site in the green.belt which is located beyond the city but within the territorial
boundary of UT of Delhi. The requirement can be suitably moderated after making an
assessment of the requirement of pork for consumption in the city.

I also suggest that DUSIB should also be involved in this exercise as we are
facing a case in the High f“Telni to find out a suitable location for rehabilitation of
persons-engaged in rearing pigs in the city of Delhi. While deciding the location for

pig slaughter house, rehabilitation of these people should also be kept in view. The

Jland needs to be acquired under the auspices of Govt. of NCT of Delhi and South
Delhi Municipal Corpn., for which DDA will give no objection from planning point of
iew, | would request that. Govt. of NCT of Delhi in consultation with the SDMG and
- Planning Wing of DDA vhould come out with a ‘proposal for a plg slaughter house in
o e “the green-belt in the area for necessary acquisition,

"?.' v ui’i).‘\—n-ﬂ

1 o . Yours sincerely,
/‘/- N ' : Ry ' 2 .. (G.S.PATNAIK)
‘ )\ ?& " Shri Sanjiv Kumar, ' -

Secretary (Env)/Chairman, DPCC
Govt. of NCT of Delhi, '

6" Floor, C-Wing, Delhi Secretariat
IP_Estatg, New Delhi — 110002.

A Copy to Shri Manish Gu'pta', Commissioner, South Delhi Municipal
Coporation, Dr. SP Mukherjee Civic Centre; J.L.N. Marg, New Delhi-2,

/q_l}'vﬁ"pﬂv"ﬁ*(]\..

( G.S. PATNAIK ) T/t
" VICE CHAIRMAN, DDA
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This haé reference ' to . your  D.O. letter No.
PS/VC/DDA/2012/2041-DA dated August 7, 2012 dddressed to Shri
Sanjiv Kumar, Secy.(Ean/Chairman, DPCC, GNCTD with a copy

° 5 ; L BR Mukhenes Civie Centrs, J 1L .
Y o hssionen o | MewGsnaiowo: 2 !
| Bhones : 011-23225901.00 |
| ST o=
M_ov D- 3N /'Qcm f SDmc f’i—-(_’”]?__
| Dated '. ©= =20
4 ) | | | I |
Dear Sw, - P , |
i
;
3

endorsed to the undersigned (copy enclosed), wherein it has been

suggested that South Delhi Municipal Corporation (SDMC) can form a° ;;.

joint team with the planners of DDA tp g0 around and select a suitable

site located within the territorial boundary of ‘UT of Delhi for

establishment of a Pig Slaughter House in Delhi,
In view of ébbve, it is requested that the néme(s).;_.of officer(s) from

DDA may kindly be forwarded to this office so that a joint .team

comprising the officers of South Delhi Municipal Corporation could be

constituted to locate a suitable site for setting up of'a Pig Slaughter

House. ¢ B . _ _

| i . Yours ' ,mev((-

Encl: as above . . N (MANISH GUPTA)

The Vice Chairman;’ o .

48 Delhi Develppment Authority, T
Vikas Sadan, INA, . ) : B i
New Delhi-]110023, - o ; . ' f

E-mall : commIssicnerfsdmc@nw.cd.gov.in ' Fax: 61'1-23225903 ’

13 ._-‘
i
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Dear S, SRR '

This has reference to my D.O. letter No.D-311/COM/SDMC2012

clated 01/11/2012 (copy encloscd) wherein it was requested to forward

name(s) of officer(s) from DDA to this office to Torm a joint tecam

comprising the officers of South Delhi Municipal Corporation to locate «

suitable site for setting up of a Pig Slaughter House in Delhi, but the
same have not been sent to this office as of now,

‘ It is again requested that the name(s) of officer(s) from DDA may
. kindly be forwarded to this office so that a joint.team comprising the
officers’ of DDA and South Delhi Municipal Corporation ‘could be

constituted to locate a_suitable sitg for setting up of a modern Pig
Siaughtezj House.. : gL :

‘With «Xw&f - AR
E o ' : Yéurs.‘ ,Alh@b%\/
. i ‘ 9....."_.._-\»....:1 A —
Encl: as above . o i .' ; | 7 - (MANISH (.Z‘fUPTA)
Shri Sanjay Sfivéétav,' : . | de.

Vice Chairman, . .
Delhi Devélopment Authority,
Vikas Sadan, INA,

.
@ New Delhi-110023. : ¢
i N . v
E-tnail : cornrn'issioner-sdn'.r.‘@m':'.u.g-:w.in  Fax: 011-23225903
'
i
. r-l-s C .
+
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' ’] SCGUTH DELM) MUNICIPAL CORPORATION
Dr.5.p, Mukherjee Clvie Centre (9™ Flogr)
iawaharlal Nekry Maty

New Dalhl-110005

Phanes : 011:23225901.02

_Q:r)_"f)f)( we_Q/_g &

- D.0. KO.D- |5¢ /COM/SDMC/2012
Dated : 16/07/2012

|4

Pear

There is ny slaughter house for pigs in Delhi il the il meae shopkaeners are
slaughtuing pigs in thelr-farivate preemises thergby causing Insanitation in the residential arags
and also-water pollutior as the blood of slaughtered pigs i flowing Into the sewer lines, During
the last couple of -years, varius requests for allotment of land at appropriate location for
constructionof a Pig slaughter house have been sent to the DDA, but the Issue is stlll pending

and the DDA has not provided land for the purpose, DDA has begn suggesting utilization of site
at Ghazipur; which Is, however, not feas!ble,keeplng In view the religious sentiments,

The matter was also discusset! in the Fifth Meeting of Advisory Group on Review of MPD-
2021 held on 30/03/2012 under the Chairmanship of Hon'ble Lt, Governor, wherein it was felt
that a site for construction of pig slaughter house js required to be identified Within Delhi to take
care of various &nvironmental issyes permissible as per MPD-2021. It was accordingly decided in
the meeting that the Department of Environment & Forests, GNCTD and MCD will jointly identify
an appropriate site in Delhi for construction of modern Pig slaughter house, It is relevant to
mention that the South Delhi Municipal Corporation as well as the other two Corporations,

Itis, therefore,‘reques'ted that ‘the matter of a'llotment of land Measuring about 10 to 12
acres to SDMC for construction of a modern pig slaughter house in Delhi for slaughtering of pigs
ina scientific manrier .0 prevent énvironmental and water pollution may please be taken up with
DDA, ‘ T ‘ ,

With

. (MANISH GUPTA)
Shri Sanjiv Kumar, , a

Secretary (Environment g, Forests),

Government of NCT of Delhi, '

Room Ne.602, Level-6, C-Wing,
. Delhi Secretariat, 1p Estate,

New Delhi-110002.

o Viee Chairman, DDA 1 for Informaticn and nocessary action .
| ; - ‘ * Qe ‘h oy it
COMMISSIONTR soMc i
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MANISH GUPTA -

IAS
COMMNMISSIONER

Dear $in

—

ot V5 |

-

SOUTH DELFI MUNICITPAL Cu HPORATIHON

GCr. S.F Mukheries GQivia Serlng, LY. Wl

Iee Dl 10000

Fhonas  O11-23225504-0%

no.D- D8/ com/some; 201
Dated : 19/02/201.

14-S

There is no slaughter house' for pigs in Delhi and the Pig meat shopkeepers
slaughter their pigs in their private premises’ thereby causing insanitation and unhygienic

conditions in the residential areas and also water pollution as the blood of the slaughtered

Pigs s flowing into'the sewer lines.

The Vice Cl'iairman, DDA vide d.o: letter No.PS/VC/DDA/?.QlZ/zO‘il-DA dated
07/08/2012 addressed to Shri - Sanjiv - Kumar, Secretary (Environment)/Chairrman
(DPCC)/GNCTD with a copy endorsed to the undersigned_ (copy enclosed), hac suggestec

that the South Delhi Municipal Corporation (SDMC) can form a Joint team with the planners
of DDA to go around and select a suitable site located within the territorial boundary of UT
of Delhi for establishmerit of a Pig Slaughter House in Delhi. Accordingly, vide d.o. letter

he matter was discussed in the meeting chaired by the Chief Secretary, GNCTD on

| 13/02/2013 in which Commissioner (LM) DDA was also present, wherein it was decided that
the DDA should first identify/locate land (or.options) for setting up Pig Slaughter House in
Delhi, and thereafter MCD can exarnine their suitability, Chief .Secretary would again

convene a meeting on 25/02/2013 to review the position,

© You are liipdly requested to direct the co‘n,cerﬁed officers to do the needful to
Identity sultable sites (8-10 aeres approx.) and Inform us so that further actions for setting

up Pig Slaughter House can be Initiated,
With rre?w-db

Encl : as abg; ve

Shri D, Diptivilasa,-

Vice Chairman, |

Delhl Development Authority,
* Vikas Sadan, INA

Yours mk“}f

Q—-—-—-—m—y—-b é‘)wc o
(MANISH GUPTA)

E-mall : commissioner-sdme@med.gow.in’

g Copy, for information, to Chief Secretary, GNCTD,

Fax:011-23228003
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ITEM NO.60 COURT NO.2 . SECTION XIV '

SUPREME COURT OF -INDTIA
RECORD OF PROCEEDINGS

Petitions for Special Leave to Appeal (L) & o /2012

' CC 17085/2012
(From the judgment and order dated 14/05/2012 in RP No0.304/2012 and dated
10/08/2011 in WP No,11150/2009 of The HIGH COURT OF DELHI AT N, DELHI)

DELHI DEVELOPMENT AUTHORITY ‘_ Petitioner(s)
VERSUS
UP BIHAR NAAGRIK PARISHAD & ORS. ' " Respondent: (s)

(With appln(s) for c/delay in filing SLP and office report)

Date: 05/10/2012 These Petitions were called on for hearing today.

CORAM ‘
HON’BLE MR. JUSTICE D.K, JAIN ° ' !
HON'BLE MR. JUSTICE MADAN B. LOKUR

For Petitioner/(s) Ms. Indira Jaising, ASG

Mr. Ajay Verma, Adv.
Mr. Vishnu B. Saharya, Adv.
Mr. Viresh B. Saharya, Adv. .
Mr. Jhuma Sen, Adv.
‘ for M/s Saharya & Co.,Adv.
For Respondent (s)

UPON hearing counsel the Court made the following
ORDER
‘ ' .
Delay condoned.’ : ;

Ms. Indira Jaising, learned ASG, informs us that the Delhi

. Urban Shelter Improvement Board (DUSIB) has now been conferred
with a Statutory status on the enactment of Delhi Urban Shelter
Improvement Board Act, 2010. 'In view of the said development,

let memo of parties name be amended within two days.

o 2/=

The learned ASG, has also placed before us a copy of letter ]
dated 4th October, 2012, issued by ' the Deputy Director (IL),
Delhi Development Authority, Institutional Land. Branch, to the
Director, Delhi Urban Shelter Improvement Board, intimating
allotment of land measuring 900 sq. yards for the purpose of
shifting of 20 pigs shelters in village Saboli, Delhi, The
letter is taken on record.

In response to this Court'’s order dated lst October, 2012,
copies of minutes of some of the meetings held by the Vice-
Chairman, Delhi Development Authority, in relation to Writ
Petition (Civil) No.11150 of 2009, with the: representatives of
the Government of NCT of Delhi and the aforesaid Board have been
filed. In-the minutes for the meeting held on 22nd June, 2012 ,

 while noting of the need for piggery farm, with facility for

A

1. €




rearing and proc¢essing of piggery products, it is recorded as
follows: '

131 L oo

o Need for piggery farm with facility for rearing ¢
processing of piggery products:

The present practice of rearing of pigs cannot
continue in the .present form as 1k is unhygienie
cause/spread diseases, during monsoon period which become
serious concern and also allegedly Pigs slaughtering are
done at the premises in open causing sale df unhygienic
pork to the consumers, which has no control/check of the
Veterinary Department of MCD. Therefore, it is obvious
that a scientific and hygienic rearing of pigs in
controlled environment is essential. As such to achieve the
Same, area requirement 'of Piggery, a premise with facility
for rearing . & processing of: piggery products, having
temporary sheds for Pigs, in a controlled area is required
to be ascertained by MCD and DUSIB, ‘ '

' .
.

4, ‘Request for construction of modern 'pig slaughter
house in the capital: : :

MCD has been fequesting for allotment of about 10
acres of land for construction of modern pig shelter house
in the capital, as there is ' no slaughter house for pigs in
Delhi, the meat. shopkeepers selling pork or slaughtering
pPigs in their houses, thereby causing water pollution and
insanitation in the area and in order to provide wholesome
unhygienic pork to the consumers. In the area
proposed/earmarked for slaughter house in Ghazipuf, East
Pelhi pig slaughter house stated cannot be constructed due
to scarcity of land and religious sentiments."

i
'

. l.l‘4/'-
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If what is reflected in the afore-extracted minutes is
true, it is a matter of grave concern. This Court cannot be
insensitive to, public health as also extreme cruelty to the
animals. Under the stated circumstances, we.are constrained to
take guo=-motu notice of uncontreolled slaughtering of 'pigs in
unhygienic conditions and direct Principal Secretary (Health),
Government of NCT of Delhi to show cause as to why appropriate
directions for regulating slaughtering of pigs ‘be not issued.
Notice shall also issue to respondents Nos. 1 and 3 to apprise
this Court of the steps being taken for construction of a modern
abattoir. Notice returnable in four weeks. Dasti, in addition,
is permitted. ' ‘

In the meantime, further progeedings in Contempt Case (C)
No.40 of 2012 shall remain stayed.

| (VINOD LAKHINA) - | | (KUSUM GULATI)

|COQURT MASTER ’ ‘ "| |COURT MASTER
i
!
‘.>_
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OFFICE OF DY. DIRECTOR (PLG.) MP
MASTER PLAN SECTION ?
6™ FLOOR: VIKAS MINAR
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P 2ng Fhearn Civic Cenire,

T Dotini-110002

e —{p. ESTATE, NEW DELHI:-110002; PH: 23379731
- . . ‘\‘ "‘- .
FI@ADR012-MPPLY 7 Al PP 18/3)02

J From: Rajesh K. Jain ' C
Dy. Director (Plg.)/MP & PF '

To.
\/Cummissioner.

South Delhi Municipal Corporation, — h‘\{ VS
Dr. S. P. Mukherjee Civic Centre, .
J.L.N Marg, '

New Delhi - 110002

Sub: Matter regarding Jocating a suitable site for setting up of a modern pig slaughter house
in Delhi. .
Ref: D.O. Letter No. D-355/COM/SDMC/2012 dated 11.12.2012
' ' I

S!r, ‘ " ' o .

. Please refer to your D, O. letter dated 11,12.2012 with a request 0 forward name(s) of
officer(s) from DDA to constitute a joint team comprising the officers of SDMC and DDA to locate
a suitable site for setting up of a modern Pig Slaughter House n Delhi.

-~

2. In this regard.-1 am directed to inform you of the decision taken in the Senior Ofticer’s
meeting held under the Chairmanship of VC, DDA on 19.12.2012 as reproduced below [Gor
information and further necessary action (copy enclosed):

It was informed that only piggeries arc allowed in the designuted Green Belt as per Master ict
and a court case-for relocating the pig redarers from Eust Delhi is going on. The action for scilinyg
up a Pjg Slaughter House should he deliberated by Director (Local Bodies), Govl. of Delhi with
inputs from all the three Commissioners of Munic'ipal Corporation of Delhi and DDA. DDA can
assist in giving no objection from Planning point of view for acquisition of land by GNCTL in case
it is decided to do s0.” S - a

3. SH. D. S. Rathi, Director (Survey) shall provide necessary assistance to MCD in site visit or
identification of site. © = . '

Encl: As above
Yours faithfully.
NS
(Kajesh K. Jain)
Dy. Director (PlgYMP & PT

\,

Copy to: "~ DD. VC Secretariat, DDA, Vikas Sadan, INA, New Dethi — 110023 for imformation.

Dy. Director (Plg.)/MP & PF
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ITEM NO.38 : - CQURT NO.9‘ . . SECTION XIV )

i

SUPREME COURT OF I NDIA o
RECORD OF PROCEEDINGS @> (]
Petition (s) for Spec1al Leave to Appeal (C) Nos. 31328-31329/2012

1(Arisin§,out of impugned flnal judgment and ‘order dated 14/05/2012
in RP No. 304/2012;10/08/2011 in wp No. 11150/2009 passed by the
High Court of Delhi at N. Delhi) ¢

DELHI DEVELOPMENT AUTHORITY .= - Petitioner(s)
' VERSUS
UP BIHAR NAAGRIK PARISHAD & ORS. - . Respondent (s)

(with appln, (s) for diractions and interim ralief and office
report) ] :

Date : 24/i1/2014 These petitions were called on for hearing
today. ' ' K A

CORAM : . " ' )

" HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MRS JUSTICE R. BANUMATHI

For Petxt;oner( ) Mr, A, Sharan Sx. Adv

r. Vishnu B. ‘Saharya, Adv..
Mr. Viresh B, Saharya, Adv.
M/s Saharya & Co.,Adv.

For Respondent(s) - Mr.Sahjiv Sen,-Sr.'Adv.
i Mz, Kunal Verma,Adv.

Mz, R.X. Rathors, Adv.
Ms. Rekha Pandey, Adv,'

« Mr. Sanjeev-Sen, Sr. Adv.
Mr. Dev J. Roy, Adv. '
Mz, P. Parmeswarah Adv.

Ms. Vljaya Lakshmi, Adv,
Mz, S R. Setia,Adv.

UPON hEarlng the counsel the Cdurt made the following
ORDER

Signature Mot Varifed

uuumﬁw by
Rajnl hukhi
nm 20 1.28

The learned counsel for the Delhi Development
Authority says that 10 acres of land has already been
- allotted to the Municipal Cerporation of Delhi and

T
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rinary Services, West Zone
Verma § Hy

Shivajgi Palace,
Laja On rden, Mew Doihi

<22 Dy, Director (VS), Vs
, ‘ _ . Ph. M0.011-25468249
o Email. rfrj\.*.-;wcstzoné@gm
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2 NO. 53 & 54, c.8LOCK
RAGHUBIR NAGAR

NEW DELHI

MOTICE

"t has coma 1o the notice that YyOu are
Dremises t) ins1nitory
Furth-ar."you Rava ales

RIGReT clspogal of (he bloo of

L L .
Nerabdy oo Jzing
nrernisea.

You are hereby seryved upon this

conditions at the abiove premises

coliection and proper disposai of
inspaction, it s found that Lnhygienic and insanit

B at your above premises and vou have not

{ ANd preper disposal of the bleod, the

DMC Act 1957 inclucling

3.
'

sealing of your premise
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slaughﬁéring the pigs
and unhygienic conditions
2 not made any a
slaughtered pigs,

notice to maint
end also. make neces
blood to prevent its
‘ ary conditions are
made any arra
action shall he take

e o e

|, Dated:-¢ |

at your above
1S in and around the
rrangement for collection ang

ain hygienic ang sanitary
Sary arrangements for
flow into the drains. |f upon
still Prevailing
angement: for Collection
N against you as per the

. Dy. Direg__tor-('\'/S)
_———West Zone
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Departmaont of Vorerina v Services, West Zone /}
Dr.Sahib Singh Verma Nigzlmlmmwap, “ o
Nenr Shivaj] College, Shivaji Palace, -
Raja Garden, Neiv Delhi O R &
+  Office of Dy, Director (VS), West Zone
Ph. No. 011-25468249 o
Email- ddvswestzone@gmail.com .
No. DD{V&:)/V-JZ/SD.*«?C/?_O19,/D~__,4___;__ff a " _ Dated:- 4 3 / p
e el | | - /0//

SH. PARVEEN KUMAR -
C-361, MADIPUR
NEW DELH)
. NOTIcE
i has eeme to the netice that you are\'slaughtering the pigs at your above
premises thereby causing insan?t'ary and unhygienic conditions in and around the
premises. Further, vou have also not made any arrangement for collection and
eroper disposal of the blood af sizughtered pigs, |
You are hereby served Upon this notice to maintain hygienic and sariitary
conditicns at the above prenises and also make fiecessary arrangements for
collection' and proper disposal of blood to prevent its flow into the drains, If upon
inspection, it is found that unhygienic and inanitary conditions are stil prevailing
at your above premises and you have not macle any'arrangement for collection
and proper disposal of the blend, the action ghall be taken against you as per the
PMC Act 1957 including senling of your premisas, '

| '. . /’7

| Dy. Director-(Vs)
BB e ket By n ———""West Zone
[y lf[ /'.- M /" !, AR . est Zone
‘.afb)-\‘i*»._\\, o s | : N | / 03104
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- SQUTH DELHI MUNICIPAL CORP ORATION
e, Sahib Singh Verma Nigam Bhawan, { g 17 )
Mear Shivaji College, Shivaji Palace, _
Olfice of Dy, Director (VS), West Zone
Ph.No. 011-25468249

Depnrtment of Veterinary Services, West Zone
Raja Garden, New Delhi - o 7 B
Email-dd vswestzone@gmail.com

o DS A WEYR . B v, -
Ne. D:_;(u:;),"\’\/Z/SDf".P/Z\.fig/D 2 J_'."f—"\"_' B | : _ Dated: C)% l!!/ i /(
| /1@

L

4
-

read

i

o,

S, ASHOK KUMAR .
PIG SHED NO. 1, C-BLOCK.
NALA MADIPUR ¢
* NEW DELH!

NOTICE

it has come ‘o the notics that you are slaughtering the pigs at your above
premises thereby causing insanilary and unhygienic conditions in and around the
premises. Further, vou haya 2also not made any arrangement for collection and
proper disposal of the blood of slaughtered pigs. : y '

You are hersby served upon this notlee to maintain hyglenic and sanitary
conditions at the above premises and also make necessary arrangements for
collection and proper disposal of bload to prevent its flow into the drains, If upon
inspaction, it is found that unhygienic and insanitary conditions are still prevailing
at your ahove premises and You have not made any arrangement for ¢ollection
and proper disposal of the bl'ood, the action shall be taken against you as per the
DMC Act 1957 including_ sealing of your premises.’ '
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g Dy. Director (V)"

" ——West Zone
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SOIITE D }"II Vi N‘CIPAL CO?PORA TION

NIV IS 1 H ..ia
| lmn artment of Veterinary Scrvices, West Zone
troSalib Singh Verma Nigam Bhawan,
"Jc. ar Shivaji College, Shivaji Palace, |
Raja Garden, New Delhi
rice of Dy. Director (VS), West Zone
Ph.No.,011-25468249
imail- ddvs wes.tmneOpm'uIcom

ey, r)r»vs)/w7/sc>M(./’>019/D- ' _g__)_gp‘ ‘ “ o Dated:-';;‘_s /‘ /o /(r
T.m' il

S, St i"m\f LAL

C-257 ma MAD'PUR

NEW DELH]

NOTICE

i h'w ceme to fhe netice that you are slaughtering the pigs at your ‘above
pramises thereby. causing ing sanitary and unhygienic conditions in and around the
premises, Further, you have also. not made any arrangement for collection and
proper dmposa! of the tmod of s!-'uqhtnrod pigs.

You aré hbrpby :arw*d upon this no ica to maintain hygienic and sanitary
sonditions at 'the above premises 'vnd Iso make necessary arrahgements for
collection and proper disposal of blood to prevent its flow into the drains. If upon
inspection, it is found that r'nnvqmmc and insanitary conditions are still prevailing
ai your above premises and vou have not made any arrangement for collection

g and proper disposal of the his nod, the action shall be {aken against /ou as per the
DMT Act 1957 including sealing of your premises.

e /)
N .
Pl
; H \1 - /D)f rectoﬂr

—Wes Zone
02 .J0/4
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S50UTH DELMIM UNICIPAL CORP ORATION
Department of Veterinary Services, West Zong
Dr. Sahib Singh Verma Nigam Bhawan,
Mear Shivaji College, Shivaji Palace,
_ RajaGarden, New Delhj
Office of Dy, Director (VS), West Zone
Ph. No. 011-25468249
- Emajl- clclv:;wcstzone@gmar’i.com |

e ———— .,

Mo, DD{VS)/WZ/SDF-’IC;QOlQ/D-_,L%_C.;‘.,_? I Dated:“o-gu‘_/-n(,\ / (
. ) ! “ . - e C,]

f

Ty | ‘ : -
BH. VIKAS.
C-378, MADIPUR
NEW DELMI

NOTICE

it has.come to the notice that yod are slaugh'terfng the' pigs at your above
premises thiereb’y causing in_s;ariitary,'a'nd.unhyg_r'eni.c cohditfons in"and around the
premises, Further, you have also not made any arrangement for collection and
proper disposal of the blood of slaughtered pigs. S

- i : .

You are hereby served upon this notice to maintain hygienic ang sanitary
conditions at the above premises and also make hece,ssary‘arrangements for
collection and proper disposal of blood to Prevent its flow into the drains. If upon
inspaction, it i found that unhygienic and insanitary co’n\d:’"ticbns are still prevailing
at your above premises and you have not made any arrangement for collection
and proper disposal of the blood, the action shall be taken against you as per the
DMC Act 1957 including sealing of your premises, L '
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Dy. Directo
.. __—WestZone
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{ UTH DMHI ‘M’UNK‘U’AL, CORPORA'I ION |
Uf‘l‘h rmwnt tJf\’t-torhnw Services, 'West Zone

-, Salibh Singh Verma Nigam Bhawan,
Nm‘ v Shivaji College, Shivaji Malace,’ b
- Raja Garden, New Delhi . 0 37 S B

Of’l(c«}f{)y Director (VS), West Zone
_Ph. N0.011-25468249 '
Em ail- ddvawes r:roneOgm'n! com

J

\

o, DO(VS)WZ/S SDMC/2619/0: Wi T Dated- 03 *i .
1elts

P4k

B, RAJU i :
5-512, MADIPUR e 8 S
NEW DELHI ; |

MOTICE

it has come to the notice th:—at you are slaughtering the pigs at your above
;Jrenu 28 th°reby causing insanitary and unhygienic conditions in and-around {he
premises. Further, you have 2lso not made any arrangement for collection and

proper disposal of the blood of slzughtered pigs.

You are heraby served upon this notice to maintain hygienic and sanitary
conditions at the above premises and also make necessary arrangements for
coilection and proper disposal of blood to prevent its flow into the drains. If upon
ingpection, it is found that unhygienic and insanltary conditions are still prevailing

at your above premises and you have not made any arrangement for collection
and proper disposal of the bload, the action shall be taken against you as per the
DMC Act 1957 including sealing of your premmee

,/:/ ,,,...__k | : | | Dy Di CtOL <78 aal
/ J j g /WéstZone
' g b K . O30 (7
2 (”W. ' |
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SOUTH DELHI MUNICIPAL CORPORATI ON

Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,

Near Shivaii College, Shivaji Palace,
Raja Garden, New Delhj o W e &

Office of Dy, Director (VS), West Zone
Ph. No. 011-25468249 '
: i':‘mai!-c:!dvswestzone@gmnil.com

M, kﬁ)!ﬁ}(VS),’WZ,JSDMC/__ZO19/D-___Lt._.le;,4-,, R Dated:-og /1‘0 /:"-”

S, MOHAN LAL
C<525, MADIPUR .
YEW DELY

MNOTICE.

1 has come to the notice that you are slaughtering the pigs at your above
premises thereby causing insanitary and unhygienic conditions in and around the
premises, Further, JOu have also not made any arrangement for collection and

Froper dispesal of the blood of slaughtered pigs. .+ »

You are hereby servec] upon this notica to maintain hygienic and sanitary
conditions at-the above premises and also make’neee-ssary 'arrangements for
collection and proper disposal of blood to prevent its flow into the drains. |f upon
inspection, it s found that Unhygienic and iméanitarycondft‘ions‘ are still prevailing
al your above premises and you have not made any. arranggment for collection
anc proper disposal of the hioad, the action shall be taken against you as per the
OMC Aot 1957 including sealing of your premises. :
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SOUTH D ELUI M UNICIPAL CO'{PORAT ION
Dﬂ:n.m.munt of Yeterinary Services, West Zone

"D Sabib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,
Raja Garden, New Delhi - e &
C‘f"lcc'orny Director (VS), West Zone '
h.No. 011-25468249

. Email- dclv-.westmne@gl'fml;com ”
D DD(\’E)/V‘-"Z/S)DIV /2{]1Q/D- L’C ~N , Dated:- ¢ 3 /’{; 0/ f ’
SH, NAMD KISHORE B
Ca17T & 418, MADIPUR
NEW DELH R '
 NOTICE

« it has come to the notice that you are slaughtering the pigs at your above
premises thereby causing insanitary and unhygienic conditions in and around the
premises. Further, you have also not made any arrangement for col!ectlon and

proper tisposal of the bl 0od of slaughtered pigs.

You are hereby served upon this notice to maintain hygieni¢ and sanitary
conditions at the above premises and also make necessary arrangements for
collection and proper dizposal of blood to prevent its. flow into the drains. If upen
inspection, it is found that unhygienic and |n.,an|tar~,f conditions are still prevailing
al your above premises and you have not made any arrangement for collection

. and propér disposal of the blood, the action shall be taken against you as per the
OMC Act 1857 including sealing of vour premises.
g ./7
)ft '7; T, | . :
7/ 757 A ' w2
. Dy. Dlrector.(VS)

/West Zone
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SOUTH DELHI MUNICIPAL CORPORATION
Repartment of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Mear Shivail College, Shivaji Palace, -
" Raja Garden, New Delhi . 0 A S
Office of Dy. Director (VS), West Zone
' Ph, No. 011-25468249
Email- ddvswestzone@gmail.com
i _

Mg D0IVS)/WZ/SDMC/2019/0- 1. [ 3 Dated:- & 2 7! 5 /

. A / fi®

-
s
Tty

SH.LALA RAM '
C-21, MALA MADIPUR (JHUGGI)
NEW LELHI ot

NOTICE

It has come to the notice that you are slaughtering the pigs at your above
premises thereby causing ineanitary and unhygienic conditions in and around the
premiges. Further, you have also not made any arrangement for collection and
aroper disposal of the tload of s!:'f_ugh'téred pigs. :

¥ou are hereby served upon this notice to maintain hygienic and sanitary
conditions at the above premises and dlso make necessary arrangements for
collection and proper disposal of blood toprevent its flow into the drains. If upan
nspection, it is found that unhygienpic and insanitary conditions are stil prevailing
at your above premises and you have not made any arrangement for collection
and proper disposal of the blood, the action shall be taken against yoy as per the
OMC Act 1957 including sealing of vour premises. : ‘ 0

{}Jg;.\‘) . o 22}‘62917 r, ....... 5
J | Dy. Director-(\V/S)

" West Zone
' 3 (ol

T v

P L RS B L T T T R T




(6] 4
J
SQUTH DELHI MUN ICIPAL CORP ORATION \
Depmrtment of Vm:térinnry Services, West Zohe A /")
. Pr. Sahib Singh Verma NMigam Bhawan, : Wdf
Nrar Shivaji C_o!lc;.:e,‘Shivnji Palace, : @ C
Raja Garden, New Delhi - Sy 48
Office of Dy. Director (VS), West Zorio

-~ Ph.No.011-25468249 - _
“ Email- ddvswestzone@gmail.com

;‘,;;;ﬁ-:'--}.I."f.:!{\fSJ/W.'?.;/SDI"’IC/?.O].9/[3-_L{;,( L L( o ” T - Dated:- 03 /*/ . /. /‘9

Sk, DALIP |
<134, NALA MADIPUR (JHUGGI) -
NEW DELH| ~ !

NOTICE

it has come to the notice that you are slaughtering the Pigs at your above
oremises thereby causiﬁg-insmnitary and unhygienic conditions in and around the
premises. Further, you have also not made any arrangement for collection and
proper dispesal of the blonr of slaughtored pigs,

You are hereby served upon this notice to maintain hygienic and sanitary
wonditions at the above premises and also make necessary arrangements for
collection and proper disposal of blaod to-prevent its flow into the drains. If upon
Inspection, it is found that unhygienic and insanitary conditions are still prevailing
al your above premises and you have not made any arrangement for collection
and proner dispesal of the blood, the action shall be taken against You as per the

OMC At 1957'i11cluding sealing of your premises.

/’}

ars Loart - .-

v G ; Dy. Dire tor(VS)
—=""West Zone
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SOUTH DELMIIMUN ICIP/-‘...L CORPORATION
e gﬂr.mcr:tof Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Plnwwn
- Near Sh:vm_{ allege, Shivaji Palace, .
'L:\th..rdcn' New Delhi
Cffice of Dy. Director (VS), Wes [.one
Ph. Nn. 011-25468249
[Lmail- ddvswestzone@gmail.com

METBD(VS)/MJZ/SDMC/ZO;E)/D-_i;\j_g,im"g"' | . .Dated:- 5}5 / / / ,

Ied,

SH. RAJ KUMAR 7
PG SHED NO. 78°& 79, C-BLOCK' .

RAGHL :'.':?lﬁ’ NAGAR

MEVW DELMI

NOTICE

It has come to the notice that you are slaughtéring the pigs at your above
premises thereby causing insanitary and unhygienic conditions in and around the
premises.-Further, you have also not made any arrangement for collection and
Droper Irh sposal of the biood of. .\!uughtcrod pigs.

You are hereby served: upon fhb notice to malntam hygienic and .sanitary
conditions at the abave premises and also make ne essary arrangements for
collection and proper disposal of blosd to prevent its f[ow into the drains. If upon

, 'w-*pe clien, it is found that unhygienic and msanltary conditions are still prevailing

at your above premises and you have not made any arrangement for collection
and proper disposal of the blood, the action shall be taken against you as per the
PDMC Act 1957 including sealing of your premises.

,n/%x
. Dy. Drrector (v8y~
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SQUTH DELHIM UNICIPAL CORPORAT JON £ .- hrf

Departmentof vaterinary Services, West Zong
Dr, Sahib Singh Verma Nigam Phawan,
" Near Shivaji College, Shivajl Palace,
Raja Garden, New Delhi. . ¢ o e UG B
Office &f Dy. Director (V5), West Zone
Ph. No. 011-25468249
cmail- ddvewestzone@gmail.com -

e Y, o "zf?,}[/ iy s

GHLVINOD KUMAR :
21 SHED NO. 74, 76, 76 & 77
RAGHUBIR NAGAR -

MEW DELHI

, NOTICE

it has come.to the notica that you are slaughtering the pigs at your above
rramices thereby causing insanitary and unhygienic conditions in and around the
Pramises. Further, you have alsc not made any arrangéement for collection and
sroper disposal of the blood of sioughtered pigs. |

You are heraby served upon this notice to maintain hygienic and sanitary
condifions at the above premises and- also make necgssary arrangements for
collastion and proper disposal of blood to prevent its flow into the drains. If upon
inspection, it is found that unhygienic and insanitary conditions are still prevailing
at yaur above premises and you have not made any arrangement for collection
and proper disposal of the blood, the action shall be taken against you as per the
DMC Act 1957 including sealing of your premises. : -

: A
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_——"West Zone
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| - L exy WR/M-
SOUTH DELHI MUNICIPAL CORPO'RATfON
Department of Yete.rin:'u*_y Services, West Zone sy }\ AN 3 z
Dr. Sahib Singh Verma Nigam Bhawan, ek M‘FHV [
Néar Shivaji College, Shivaji Palace, | U
.. RajaGarden,NewDelhi = T W25 A I
- - Office of Dy. Director (VS), West Zone
' Ph. No. 011-25468249
Email- ddvswestzone@gmail.com
No. DD(VS)WZ/SDMC/2019/D- 1 480 . Deted- 1] wlcf-'ff(
To,
SH. PARVEEN KUMAR
C-561, MADIPUR = !
NEW DELHI S

NOTICE

A notice was served to you vide no. DD(VS)WZ/SDMC/2019/D-1398
dated 03.10.2019 that you are slaughtering the pigs at vour above pramises o
théreby causing insanitary and uhhygienic conditions in and around the
Premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collectioln and

proper disposal of blaod during slaughtering of pigs. |
'Dur'ing inspection of your pkémiééé on 10.10.2019, it was' noticed that all

the blood has not being collected during the slaughtering of pigs. Therefore, this

notice is hereby served to you to show cause why your above premises be not

sealed within 3 days for not making proper &rrangement for the collection &
disposal of blood and maintaining unhygienic conditions. - -

o
o

 Dy. Directorvs)
—""West Zone-
(110 @
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SOUTH DELHI MUNICIPAL CORPORATION "
Department of Veterinary Services, West Zone //\( i /’”‘)
Dr. Sahib Singh Verma N igam Bhawan, @@ /
- Near Shivaji College, Shivaji Palace,
Raja Garden, New Delhi & F
Office of Dy. Director (VS), West Zone

Ph. No. 011-25468249
Email- ddvswestzone@gmail.com

No. DD(VS)/WZ/SDMC/zoig/D-'anl/ ' : " Dated- ) ~(e=/?

To,

SH.RAJKUMAR .

PIG SHED NO. 78 & 79, C-BLOCK
RAGHUBIR NAGAR ~
NEW DELH|

'NOTI'CE

A notice was served to 'you vide no. DD(VS)/WZ/SDMC/2019/D-1405
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary " angd unhygienic conditions “in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It

was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and also maké Necessary arrangements for collection and
proper disposal of blood during'slaughtering of pigs.

During inspection of your premises on 10.10:2019, it was noticed that al|
the blood has not being collected during the slaughtering of Pigs. Therefore, this
notice is hereby served to you to show Cause why your above premises be not
sealed within 3 days for not 'making. Proper arrangement for-the collection &

/™
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SOUTH DELHI MUNICIPAL CORPORATION
Department of Veterinary Services, West Zone

Dr. Sahib Singh Verma N igam Bhawan,

Near Shivaji College, Shivaji Palace, ,

| Raja Garden, New Delhi ' GaEmL @
Office of Dy. Director (VS), West Zone .

Ph.No. 011-25468249 .
Email- ddvswestzone@gmail.com

No. DO(VS)/WZ/SOMC/2019/0- 7535 T “Dated- ) < /o~ 75

To,

SH. NAND KISHORE
C-417 & 418, MADIPUR
NEWDELHI

- NOTICE

A notice was served to you vide no. DD(VS)WZ/SDMC/2019/D-1402
dated 03.10.2019 that you are slaughteringthe pigs at your above premises .
thereby causing insanitary and unhygienic conditions in and around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to rﬁaintain hygienic & -éanftary. conditions at the
above premises and also make necessary arrangements for collection and
Proper disposal of blogd during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your ébove premises be not
sealed within- 3 days for n_ot making - proper arrangement for the collection &
di;posal of blood and maintaining unhygienic conditions,
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SOUTH DELHI MUNICIPAL CORPORATION
Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,
| Raja Garden, New Delhj .
Office of Dy. Director (VS), West Zone .

Ph. No. 011:25468249
Email- ddvsWes_tzone@gmail.co,m

No. DD(VS)/W2/SDMC/2015/5- 1 5 | Dated z// ]Iy

To,

SH. VIKAS
C-378, MADIPUR
NEW DELHI -

NOTICE .

A notice was served to you vide _n'o. DD(VS)YWZ/SDMC/ZW9/D-1399
dated 03.1 0.2019 that you, are slaughtering the Pigs at your above premises

thereby causing Insanitary and unhygienic conditions in and around the
premises. |t was also mentioned in'the above |etter that you have not made any
arrangement for col!ecﬁop and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and. also make necessary ar'rangement{ for collection ang

Proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10,10.2018, i was noticed that
the blood has not being collected during the slaughtering of Pigs. Therefors, this

notice is hereby served fo you to show cause WhY your above premises be not

sealed within' 3 days for not making' proper arrangement for the collection &
disposal of blood and maintaining unhyglenic condiions,
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SOUTH DELHI M UNICIPAL CORP ORATION
Department of Veterinary Services, West Zone
" Dr.Sahih Singh Verma Nigan Bhawan,
Near Shivaji College, Shivaji Palace,
| Raja Garden, New Delhi .
Office of Dy. Director (VS), West Zone

Ph. No. 01 1-25468249
Emajl- dc!vswestzone@gmaif.com,

N, DOV WZ/SNC 2015 235" e sz
To,
SH. SHYAM LAL -
C-557 & 558, MADIPUR
NEWDELH
NOTICE

dated 03.10.2019 that you are slaughtering the pigs at your above premises*
thereby causing ins'anitary-, and unhyQienic conditions in ang around the
premises. It was also mentioned in the above [etter that you have not made any
arrangement for collection angd proper disposal of the blood of slaughtered. pigs. It
was reduested in above letter to maintain hygienic & sanitary conditions at the
above Premises’ and als make necessary arrangements for Collection and

(higbta )3 L0 s Y e




SOUTH DELHI MUNICIPAL CORPORATION ;
Departiment of Veterinary Services, West Zone , /s( 7 ﬂ
Dr. Sahib Singh Verma Nigam Bhawan, - @ > ma /
Near Shivaji College, Shivaji Palace, )
" Raja Garden, New Delhi ‘ 577 F 8 3
Office of Dy. Director (VS), West Zone

+ Ph.No. 011-25468249
Email- ddvswestzone@gmail.com

No. DD(VS)/WZ/SDMC/2019/D- 1455 . Dt 'D'ated:-u[a'o,’ac(

Tg,

SH.VINODKUMAR ~ +
PIG SHED NO. 74, 75,78 & 77 -
RAGHUBIRNAGAR -«
NEW. DELH| |

NOTICE .

A notice was served to you vide no. DD(VS)WZ/SDMC/2019/D-1405
dated 03.1 0.2019 that you ‘are slaughtering the pigs at your above premises *
thereby causing insanitary- and  unhygienic conditions in'ah‘d around the
premises. It was also mentioned in the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested-in above letter to maintain hygisnic & sanitary conditions at the
above’ premises and also make necessary arrangements for collection and
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10'.1'0.2019,' it was noticed that al|
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your-above premises be not
sealed within 3 days for not making proper arrangement for the collection &
disposal of blood ,and'maintaining unhygienic conditions. -
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-SOUTH DELHI MUNICIPAL CORPORATION
Department of Veterinary Services, West Zone
Dr. Sahib Singh Verma Nigam Bhawan,
Near Shivaji College, Shivaji Palace,
Raja Garden, New Delhi ‘ %% RO A
Office of Dy, Director (VS), West Zone
' Ph.No.011-25468240
Ema_i]-'ddvswestzone@gmaill.com

No: DD(VS)/Wa/SOMC/2015/0- TVGT o Dated: (/5o i

To,

SH. SONU o
PIG SHED NO. 53 & 54, C-BLOCK |
RAGHUBIR NAGAR ‘
NEW DELH| | i

NOTICE -

A notice was served to you vide no. DD(VS)WZ/SDMC/2019/D-1395 *
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing insanitary.- and unhygienic conditions in and around the
premises. It was also rentloned In the above letter that you have not made any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to maintain hygienic & sanitary conditions at the
above premises and ‘also make, necessary arrangements- for collection and
proper disposal of blood during slaughtering of pigs,

During inspéction of ydur prem’ises onr 10.10.20‘19, it was noticed that al|
the blood has not being collectad during the é}aughtering of pigs. Therefore, this
notice is hereby served to you to show cause why your above premises be not

sealed within 3 days for no't‘rnaking Proper arrangement for the collection &
disposal of blood and malnta.inln'g‘ unhyglenic conditions.
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'SOUTH DELH] MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone ; ")
Dr. Sahib Singh Verma Nigam Bhawan, @ M /

Near Shivaji College, Shivaji Palace,

Raja Garden, New Delhj B ¥ R A &

Office of Dy, Dh'ec;or (VS), West Zone

Ph. No. 011-25468249" _ .
Email- ddvswestzorle @gmail.com

No. DBV We/SONC 2018 D5 ey J55]T%

To,

- SH. ASHOK KUMAR -

PIG SHED NO. 1, C-BLOCK;

NALA MADIPUR
NEW DELH

premises. It was also men
arrangement for collection

~ NOTiCE

A notice was served tg yoy vide no. DD(V8)WZ/SDMC/201g/D-13g7

itary and:.unhygienic conditions inand around the
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SO_UT-H DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zone )(/7\ /-""“)
Dr. Sahib Singh Verma Nigam Bhawan, . w5 o \]/
Near Shivaji College, Shivaji Palace, ' /

Raja Garden, New Delhi . TR e

Office of Dy, Director (VS), West Zone
Ph.No.011-25468249 -
- Email- ddvswestzone@gmail.tom

No. DD(VS)/We/SOMC/2019/D- TS I © Dated: /7o

[ 1

To,

Shi_ V[ TAY KUMAR
SO Sk SHAM LI
—C 378 IaD) PYR JJcelony
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NOTICE
A notice was served to you vide no. DD(VS)WZ/SDME/2019/p- 128"
dated OE”NO[ 9 that .you are’ slaughtering the pigs at your above premises
thereby causing. insanitary and unihygienié conditions in ang around the
premises, It was also mentioned in the above letter that you have not made any

was requested in above letter to’lmaintain hygienic & sanitary conditions at the
above premises and also make necessary arrangements for collection and
proper disposaf of blood during 'sl_aughte_nfng of pigs. :

----

a
[/

/7 | : ' Dy.cbireqt_q}‘(i/s-)---""“""
s e _—West Zone
(C PRy

B

T L

ISRRRMIDRXN (b4 oot el o it o o Sl £ i S




| SR b 34
SOUTH DELHI MUNICIPAL CORPORATION
' D.epartmentofveterlnary Services, West Zone ” )

------

Dr. Sahib Singh Verma Nigam Bhawap,
Near Shivaji College, Shivaji Palace,
Raja Garden, New Delhj . 27 RO B i
Office of Dy. Director (VS), West Zone
" Ph.No.011-25468249
Emaif—ddvswestzone@gmail.com :

No. DD(VS)/WZ/SDMC/ZOIQ/D- JYE T T Dated-- Hoesl ~)4
. ‘ ) . ; /
To, 3 5 - ,- o f
SH. RAJU
C-512, MADIPUR
NEW DELHI |
" NOTICE

A nofice was served 1o you vide no- DD(VSIWZISDMC/2019/D-1400
dated 03..10.2019 that you are slaughtering the pigs at your above premises
therehy causing insanitary and unhygienic COnditiqns ih-"and around the *

was requested in.above letter. to maintain hygienic & sanitary conditions at the
above premises and also. make necessary arrangements for collection ang
proper disposal of blood during slaughtering of pigs.

During inspection of your premises on -1b,10.20.19, it was noticed that all
the blood has not being collected during the slaughtering of Pigs. Therefore, this
notice is hereby served 10 you to- show cause why. your above premises he not
sealed within "3 dayé for not making Qroper‘arrangemént for the collegtion &

disposal of blaod and maintaining u‘nhygfenic_condiﬁons. |
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SOUTH DELHI MUNICIPAL CORPORATION

Department of Veterinary Services, West Zome 7, )
Dr. Sahib Singh Verma Nigam Bhawan, i '
Near Shivaji College, Shivaji Palace,
- Raja Garden, New Delhi | BEmEEim

Office of Dy. Director (VS), West Zone
Ph.No. 011-25468249 '
Email- ddvswestzone@gmail.com

No. DD WSOMCT20IS/>- J088 - Dated 177707
ro
SH:MOHANLAL = /) L
C:525 MADIPUR -5 23 hj& i ¢ T
NEWDELHI e S
=7 " NOTICE

A notice was served 10 you vide no. DD(VS)WZ/SPMC/2019/D-1401
dated 03.10.2019 that you are slaughtering the pigs at your above premises
thereby causing Insanitary and unhygienic conditions in ‘and zround the
premises. It was also mentioned in the above letter that you have not mads any
arrangement for collection and proper disposal of the blood of slaughtered pigs. It
was requested in above letter to. maintain hygienic & sanitary conditions at the
above premises and- also make necessary arrangements for Collection and

proper disposal of blood during slaughtering of pigs.

During inspection of your premises on 10.10.2019, it was noticed that all
the blood has not being collected during the slaughtering of pigs. Therefore, this
notice is hereby served to you to'show cause why your above premises be not
sealed within 3 days for not making proper arrangement for the collection &
isposal of blood and maintaining unhygienic conditions, |
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By Speed Post

. T ' DEI.}HI POLLUTION CONTROL COMMITTER Ml
| ——— | * DEPARTIENT OF ENVIRONMENT, GOVT. F NCTOFDELH] |
| 5725 | 5" FLOOR. ISBT BUILDING, KASHMERE GATE, DELHI- 110006
| %ﬁ%fﬁ*‘ I . Visit us a‘t:httD;//dpcc_.de!higovt.ni_g,_i_g_

l

F.No. DPCCIO.A. 63972019 /555 -9 Daed |5 Jio Jig

Sub:- Minutes of the Meeting convened by Member Scereta LY I}_I‘_.(;_Qin 14:10.2019 at 12:30
- M in the Conference Rooth at 6" Level, C- Wing, Delhi Secretariat to diseuss
compliance c_)ij.fon"b}c NGT order dated 06.08.2019 in the Q.A, No. 639/2019 in the

case of Pramod Bahadur vis NDMC & Others regarding illeenl pig slaughterina,

Sit/Madam

Please find enclosed herewitt minutes of the mecting as above for necessary action at your end
please. You are requested to send action taken report on illegal slaughtering of pigs every week

and it is ensured that no illegal pig slaughtering takes place in the area under your Jurisdiction,

. Yours sincerely

oY

——— "
Dr. Chah/dr’a Prakash '
SEE, CMC-I]
Enclosure: As above |
To,

1. Conunissioner, South Delhi Municipal Corporation, .9"“'13100:., Civic Centre, Dr, S.P.M. gvﬁnto
Road, New Delhi-IOOOOZ._ _ : :
2. Comimissioner, North Delh; Municipal Corporation, 4”"}71001-, Civie Centre, Dr. S.P.M. Minto
Road, New Delhi-100002, | L
Commissioner, East Delhi Municipal Corporation, 419, FIE, Patpargan; Indl. Area, Delhi-110092
Secretary, New Delhi Municipal Council, Palika Bhawan, Palika Kendra, New Delhi-110001
Director (Veterinary Secvices) South Delk; Municipal Corporation; D, §.p.M. Minto Road, New
 Delhi-100002- o e
6. Director (Veterinary Services) North Delhi Municipal Corparation, 4% F!obr,
S.P.M. Minté Road, New Delhi-100002, - - o
Directar (Veterinary Serv
Area, Delhi-110092,

L T SN S ]

Civic Centre, Dr,

.:-_l

i_ccs)‘ East Delhi Municipa]’ Corporati'bn, 419, FIE, Patparganj Indl,

Copy to:

L. PS t0 Chairman, DPCC for kind information of Chaitman please,
2. PA 10 MS, DPCC. | 5
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Minutes of th‘e,I\/Ieeﬁng;mnyencd by Menﬂ_}gr Secreta 17.DPCC on | 4.10.3019
at 12;30 PM iﬁ the Conference Room at g Level, C- VJ{Q;{,, Delhi Secretariatto
diseuss cdmpliahce of Hon’ble NGT order dated 08.08.2019 in the O.A, No.
@/2019 in tlie case of Pramod Bahadur v/s NDMC & Ogher&@ﬁﬂiﬂ&ﬂlﬁm
pigslanghtoring, - |

List of the participants is enclosed as Annexure ‘A’

The perticipants were informed that 2 joint factual and action taken report from the
Delhi Pollution Control Committee (DPCC), New Delhi Mutticipal Council
(NDMC), South Delhi Municipal Corporation (SDMC), East Delhi Municipal
Corporation (EDMC) and North Delhi Municipal Corporation (North DMC) is to be
filed within oné month by e-mail &t judicial-ngt@gov.in in-compliance to the order
of Hon’ble NGT dated 08.08:2019 in OA No. 639/2019. It was informed by all the

civic agencies that applicant hes not fumished complete set of papers to all the

respondents as directed by the Hon’ble NGT vide its order dated 08.08.2019.

2. Dr. Sdnjeev Gupta, Deputy Director, representative from North Dell

1 Municipal
Corporation, apprised the Committee that a land of 10 acres was allotted by DDA in

the year 2012 to develop Pig slaughtering house ‘at Rani Khera The process of
inviting Expression of Interest (Bol) is under process, '

3. Member Seere‘fary. DPCC desired to know the present status of {llegal slayghtering
in various civic zones. The following information was provided by various MCDs:

o North DMC- It was informed by the representative of Nosth MCD that about

45 persons are engaged in the activity of pig slaughtering in'its area of
jurisdiction. A list of such persons is enclosed as Annexure I,

© East DMC- Dr. Om Prakash Rana, Director, (VS), and EDMC infofmed that
there are 13 sheds in i’;s arga whic_h' are being used for rearing of the pigs. He
also informed that EDMC has iss o them under DMC Act, 1957

ued notices
-, that sheds should not be used for slaughtering_ Copy of the information
Xure I7,

provided by EDMC is enclosed as Anne
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o o South DMC- R_cpresentétive of South DMC informed that there are about 12

W

establishments engaged in pig slaughtering in their area. However, two
establishments were-sealed for unhygienic slaughtering by SDMC.
New Delhi Municipal Council - Representative of NDMC informed that

there is no illegal slaughtering in the NDMC area.

4, Member Secretar}l, DPCC advised that till 2 common pig‘slaughter house is made
operational, no pig slaughtering should bé permitted in NCT of Delhi, He also
directed DPCC to issue directions to all civic agencies in this regard.

The mesting ended with thanks to the Chair.
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" ttendance Sheet of Meeting in the Q.A. No. 43412015 titled 25 “Pramog "
Bahadur Vs North Delki Munie cipal Corporation & Ors. g 1:10 2019 a¢
12:30 P.M. in the Conference Room of } ﬁ..nvnmmenr. Depar tment ﬂt 6" Floor,
CWinc Delhi Secremn at, New Delhi- 110092 i
' tk
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| | . o _fAmmenyre /”_- L%
g, SN / ?_9 o Office of Dit (V)
’ ; N it f‘:cl'\{‘rf", Q‘aﬂMC

T DELHI POLLUTION CONTROL COMMITTEL, " "™ 07 alsh

v DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT ;ﬁpﬁ?ﬂ-ﬂ - D

N 1 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DEEHI:06 2> 1519
e ’ visit us at http:f./dpcc.delhigoyt.nic.in ' .

I".No. DPCC/ 0., 63972019 355~

Dati&d: -/ g/ﬁ/[(y/j . _ ‘__,_..

To, .
' ' Wy r .
‘ /'I(e‘Cdmmlssloner,,, . mégﬁﬁﬂﬁl’;;@ﬁ}*&al c'ﬁ-p%ffn
South Delli Municipal Corporation, | wek.Buclion)
\/ 9" Floor, Civie Centre, 21 EUFT 7 : '_l(f
Dr. S.P.M. Minto Road, el g

New Delhi-110002. - Ehe Z ¢ -
G Fal

Sub: Direction u/s 5 of Environment Protection Act read ﬁrg idAWG4ste Management Rules
!

2016, Water Act; 1974 as amended to date, ‘

Whereas, Central Pollution Control Board is the State Board for ajl the union Territories to exercise
- nowers and performs functions under the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, as amended to date. J

’\]\\\" And whereas, Central Pollution Control Board has delegated all its powers and functions under the
@’ er (Prevention & Control of Pollution) Act, 1974 and Alir (Prevention & Control of Pollution) Act,
1981, in respect of Union Territory of Delhi to Delhi Pollution | Control Committee (DPCC) vide

y
6\\ wﬁc tion Dlated 15.03.1991,
.'& 4 ~ d@ .

And"whereas, the Central Government has notified the Solid Waste I:\/Ianagcmcnt Rules 2016 (here after
yrhfersed as. SWM Rules, 2016) notified under Environment (Troteetion) Act, 1986 for proper

ps L s fuq;anﬁ'gement and handling of Solid Wastes.
blb’( ’}/’/ﬂ J . .
(_,LE).] ' /And whereas, Hon’ble National Green Tribunal is monitoring the issue of pig slaughtering in National
e W /2 Capital Territory of Delhi in OA No. 639/2019 titled “Pramod Bahadur Vs North Delhi Municipal
" lr\‘f b] _~Corporation and others” ' ‘ i
)D //
i

And whereas, in compliance of the orders of Hon’ble NGT, the issue has been examined and it was
observed that the Municipal Corpqrations have not established scientific pig slaughtering facilities yet,
| bl Carp d scientifi pig slaughtering facilities y

: ] i

And whereas, unscientific pig slaughtering results in generation of trade effluent which causes in water
pollution without required treatment, Discharge of trade effluent without proper treatment fucility
causes environmental damage and in violation of the Environmental Laws,

And whereas, 4 locations were identified during the joint inspection where illegal pig slaughtering were
observed. List of these locations is enclosed.

Contd. -2
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Now therefore, you are hereby directed to immediately close down these 4 illegal pig slaughtering
facilities with immediate effect pertaining to area under your jurisdiction and submit Action Taken

“Report to DPCC in this regard within 7 days from the date of issuance of this cliircction.
|

This is being issues as per the approvgl of the Competent Authority of Delhi Pollution Control

Committee. | : o3 ‘; O U\”‘W

anjay Vatts
Env. Engineer

Annex: as above .
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, __ List of Pig Slayghtering Units

JlsNo. [Name - _|Address . e
1 Ashok C- Block, Nala, Madipur, New
Dclhi_ '

7 Mohan Lal C-523, M‘adfllaur, New Delhi
3 |Vikas " [C-378, Madipur, New Dol
4 Praveen 'C_-'561,uMad{pur', New Delhi |

!

]
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By Speed Post

— o fmwerR s
. DELHI POLLUTION CONTROL COMMITTEE
B':EARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI

B i
: 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06 St
§ - visitus at: hitp://dpec.delhigovt.nic.in

TNo. DPCC/ OA, 639/2{}19/' Gol(~T¥ | Dated: 14/ o 75 (g Y
I ¢

?o,

i. The Commissioner,
North Deihi Municipal Corporation, -
4" Floor, Civie Centre,

Dr. §.P.M. Minto Road,
New Daihi.]10007,

SONwe Lol Saction)

L /dﬂ ce ol Bir (VE)
11 «M3 " "Ciic Centre, SDMC

< The Commissioner,
South Delhi Municipal Corporation, Y ‘NG“"R_"EI‘Q% --------
Q’L 9" Floor, Civie Centre, Corrrer 220 1019
Dr. 8.P.M. Minto Road, .

Netw Delki-110002.

5. The Comuaissioner,
East Delhi Municipal Corporation, o
ey S 419, FIE, Patparganj Indl, Area,
AN hi-110092,

Lection u/s 8 of Environment Protection Act read along with Solid Waste Mnnz‘xgement Rules
ﬂ“ﬁ, Water Act, 1974 as amended to date. '

) 'E(H’J' :
/\ oAl Whereas, Central Pollution Controi Board is the State Board for ail the union Territories 0 exercise

- Y\)7/ powers and performs functions under the Water (Prevention & Control of Pollution) Act, 1974 and Air
¢ " N -~ .
\a‘\)\ Q 7-) (Prevention & Control of Pollution) Act, 1981, as amended to date.

And whereas, Central Poilution Conirol Board hqs‘de.[cgated all its powers and functions under the
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,

1981. in respect of Union Territory of Delhi to Delhi Pollution Control Committee (DPCC) vide
notification Dated 15.03.1991,

And whereas, the Central Government has notified the Solid Waste Managsment Rules 2016 (here after

wwhireed us 8WM Rules, 2016) notifisd wnder Snvironment (Protec fon) Act, 1986 for proper
management and handling of Solid Wastes.

And whereas, Hon’ble National Green Tribunal is monitoring the issue of pig slaughtering in National

Capital Territory of Delhi in OA No. 639/2019 titled “Pramod Bahadur Vs North Delhi Municipal
Corporation and others” . : .

And whereas, in compliance of the orders of Hon'ble NGT, the issue has been examined and it was
observed that the Municipal C‘orporations have not established scientific pig siaughtering facilities yet.

And whersze, unscientific pig slaughtering results in generation of trade effluent which causes in water
pollution without .required treatment. Discharge of trade effluent without proper treatment facility
causes environmental damage and in violation of the Environmental Laws.

Mow therefore, directions are. hereby issued to Municipal Corporations to stop illegal plg slaughtering
and ensure a regular vigil'so that no filegal pig slaughtering takes place in their area of jurisdiétion and
submit Action Tnken Report to DPCC in this regard within 15 days from the dete of issuance of this
directics. - o '
This is being issues as per the approval of tne Competent Authority of Delhi Pollution Centrol
Commiitee. : ; : .
g i
1N
Ao ey
. Member Secretary
Delhi £ollution Control Committee
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ANNEXURE 4
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$~A-31
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IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P.(C) 11323/2019

ASHOK KUMAR & ORS ... Petitioner

Through ~ Mr.Subrat Birla, Adv.
Versus

GOVT. OF NATIONAL CAPITAL TERRITORY OF DEILHI

THROUGH THE CHIEF SECRETARY & ORS..... Respondent
Through  Mr.Divya Prakash Pandey, Standing
Counsel for R-2 & R-3/SDMC and Ms.Puja Kalra,
Standing Counsel with Mr.Virendra Singh, Adv.
for SDMC
Ms.Monika Arora and Mr.Kushal Kr., Advs. for
Mr.Harsh Ahuja, Adv. for R-4/North DMC
Mr.Tushar Sannu, ASC, EDMC with Mr.Ayush
Dixit and ms.Ankita Bhadouriya, Advs. for
EDMC/R-5
Mr.Anil Grover, Standing Counsel for New Delhi
Municipal Council alongwith Mr.Vishal Vij, Adv.
for R-6/New DMC
Ms.Mrinalini Sen, Standing counsel for DDA with
Ms.Nihaarika Jauhari, Adv. for DDA/R-8
Mr.Sanjeev Ralli, Adv. for DPCC/R-9

CORAM:

HON'BLE MR. JUSTICE JAYANT NATH
ORDER

%o 05.11.2019

I have heard learned counsel appearing for SDMC and North DMC

and also learned counsel appearing for DPCC.

2.

It transpires that a slaughter house is proposed to come up at Rani

Khera which is under the jurisdiction of North DMC. However, learned
counsel for the petitioner states that this proposal is pending since long time

and no progress in completion of the said slaughter house has taken place.



126

3. Let the North DMC file a short affidavit giving the progress for
completion of the slaughter house within one week from today.

4, It was also put to learned counsel for the parties that in the
interregnum  till the slaughter house becomes functional it will be
appropriate that some facility is granted to the petitioner to dispose of the
waste. One suggestion noted was that the waste can be disposed of in the
slaughter house at Ghazipuf which is run by EDMC. Learned counsel for
EDMC will file an affidavit regarding the above suggestion within one week
from today.

5. A perusal of the impugned notice dated 3.10.2019 shows that the
main allegation is that there is no proper arrangement for collection and
proper disposal of blood by the petitioners.

0. Learned counsel for the petitioner states that they will ensure that the
blood in question is not discharged in public drains or in the sewage or
otherwise. He also states that no part of the body is discharged in any
manner as all the parts of the body except hair are saleable. On the
petitioner’s filing an affidavit that they will not discharge the blood in
question in the public drains/sewage system or on public land the impugned
notices dated 3.10.2019 and 11.10.2019 shall remain stayed till the next date
of hearing. |

g Needless to add that in case there is violation of the undertaking the
respondents will be free to take action in accordance with law.

8. List on 4.12.2019.

JAYANT NATH, J
NOVEMBER 05, 2019
n



Inspection report in ¢
05.11.2019 passed in CWP No.11323

V/s GNCTD & other.
In compliance of order passed by Hon'ble High Court, an inspection was

ANNEXVRE-S
| & 7

ompliance of Hon’ble High Court order dated
/12019 titled as Ashok Kumar & Others

conducted by the officials of Department of Veterinary Services, West Zone on

16.11.2019. The following is the report prepared after inspecting the premises:

SI. | Name & address of the persons Status during inspection
no.
01 | SH. ASHOK KUMAR No slaughtering of pigs was found during
PIG SHED NO. 1, C-BLOCK, NALA | inspection.
MADIPUR, DELHI
02 | SH. PARVEEN KUMAR Premises was locked at the time of
C-561, MADIPUR, DELHI inspection.
03 | SH. SHYAM LAL The slaughtering of pigs was found during
C-557 & 558, MADIPUR, DELHI inspection and the blood & organs of
slaughtered pigs were kept in separate
vessels/bucket/pot etc.
04 | SH. VIKAS The slaughtering of pigs was found during
C-378, MADIPUR, DELHI inspection and the blood & organs of
slaughtered pig was kept in separate
vessels/bucket/pot etc.
05 | SH. RAJU No slaughtering of pigs was found during
C-512, MADIPUR, DELHI inspection.
06 | SH. MOHAN LAL No slaughtering of pigs was found during
C-523, MADIPUR, DELHI inspection.
07 | SH. NAND KISHORE No slaughtering of pigs was found during
C-417 & 418, MADIPUR, DELHI inspection.
08 | SH. RAJ KUMAR No slaughtering of pigs was found during
PIG SHED NO. 78 & 79, C-BLOCK, | inspection.
RAGHUBIR NAGAR, DELHI
09 | SH. VINOD KUMAR No slaughtering of pigs was found during
PIG SHED NO. 74,75, 76 & 77, inspection.
RAGHUBIR NAGAR, NEW DELHI
10 | SH. SONU No slaughtering of pigs was found during
PIG SHED NO. 53 & 54, C-BLOCK, inspection.
RAGHUBIR NAGAR, DELHI
11 | SH. VIJAY No slaughtering of pigs was found during
C-378, MADIPUR, DELHI inspection.

The photographs of the above sites have been taken during inspection and
enclosed herewith.

1

Dy. Director (VS) [&. 11" 19

" West Zone

/‘
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Annexope-6
900

IN THE HIGH COURT OF DELHI AT NEW DELHI

—

CIVIL WRITJURISDICTION

CIVIL WRIT PETITION NO. 11323 OF 2019

In the matter of:

Ashok Kumar & Ors. ....Petitioners

Versus

Govt. of NCT & Ors. Respondents
INDEX

S.No. Particulars Pages

1.  Affidavit of undertaking of Petitioner 1-11

Nos. 1 to 11 in compliance of the order
of the High Court.

Filed by:

Subrat Birla

Advocate

67 Lawyers Chamber,

Supreme Court Compound,

- Tilak Marg, New Delhi-110 001,
Ph.: 2338 7522,9810109896.

CC: B-452,

Regd. No.D/769/90

New Delhi
Dated:18.11.2019
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CIVIL WRIT JURISDICTION T

& CIVIL WRIT PETITION NO. 11323 OF 2019 9 O ’
‘ Ashok Kumar & Ors. i, ~..Petitioners

Versus |
Govt. of NCT & Ors. . _Respondents
AFFIDAVIT

Al

L Ashok Kumar Son of Laladas, age about 45 year_
House No. 35 Paschun Vihar Extension, New Delhi- 63, do';:"j'-

hereby solemnl;'), affirm and state as hereunder:
1 That I am Petltloner No. 1 in the above mentioned
“matter and am well conversant with -the facts and
circumstances:of t_he—sga_se, and hence co’r__x_:gpetent to swear this
affidavit. ' : % ' S
9. That I am filing t the present un‘dertéking in compliance Voo
* of the order of this Hon'ble Court dated 5.11.20 19
A\ 3. 1hereby undertake that while slaughtering of pigs at my
place there will be no discharge of blood of the slaughtered
pigs in the public drains/ sewage system or onl public land.

That the contents of paragraph 1 to 3 above are true

onent

Verified at Delhi on this 11t day of November, 2019, at
' Belhi that the contents of the above affidavit are. tru€ and
correct to the best of my knowledge and nothing material has

O been concealed therefrom.
RAJEND o ExpANEDTOTHE i
A _s(f;\;(uum NOTARY, Reg. No. 6780 cmm Emmi seemaoPe ect o onent |
EMPOWERED TO ADMINISTER THE OA o ”‘D“‘ w
'Jgggig: 139 OF CPC 1908 J na.Hl o \;;3‘
297 OF CRPC 1973 ¥ gxscunvzm g
gf'ﬁrﬂ.'s Hmcoum RULES 1967 *N WPRESENCE mﬁﬁ?{ el
PTER XVIlI-227 T O\ ADRakumaR ; 304G209
EVIDENCE BY AFFIDAVIT BEFORE NOTARY HL (OTARY, DELR BRI Aot

SUPREME COURT RULES 70 o
QRO el V0 iﬂﬁﬁiﬁéi%m OF INDIA ‘p\u\
b ‘“%N-‘I Ragister PgSINe: it Ly

e _



e Ashok Kumar & Ore. ' ..Petitioners
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Versus

Govt. of NCT & Ors.

AFFIDAVIT

I, Vinod Kumar, Son of Laladas, age about 50 years, at
PIG Shed No.74, 75 76 and 77, Raghubn‘ Nagar, New Delhi, do
hereby solemnly afﬁrm and state as hereunder
1. That I am petitioner No.2 in the above mentioned
matter and am well conversant with the facts and
circumstances of the case and hence competent to swear this
affidavit.
0. That I am filing the present undertaking in compliance i
o of the order of this Hon'ble Court dated 5.11.2019. :
3. I hereby undertake that while slaughtering of pigs at my
place there'will be no discharge of blood of the slaughtered
pigs in the public drains/ sewage system or on public land.

That the contents of para raph 1 to 3 above are true

erification
¥ Verified at Delhi o
' Delhi that the contents
~ : correct to the best of my know. d nothing material has
CAJENDRAKUMAR, NoTARCRAD. o fT8E aled therefrom.
No.-5(486) A . |
EMSOVSERED 70 ADMINISTER THE OATH " l
SECTION 139 OF CPC 1808 ' \90% :
LHi HIGH COURT RULES 1867 ‘CERTIFIED THAT THE CONTENTS EXPLAINED 10 : )i
PART-6, CHAPTER XVIl-227 DEPONENT EXECUTIVE WHO 18 SEEMED PUAR ; !-
EVIDENCE BY AFFIDAVIT BEFORE NOTARY : uuoeasmmmmm QYEPCSED BRFORE ME A il s "
SUPREME COURT RULES, 2013 Ca - RELIOR A 01‘1 L Ty EDBY s : '-AR TR
ER IX:  IDENTIFY'THE EXECUNVE! ' 'RAJENDRAKUMAR _ . #
i SIGNED IN MY PRE \ v ks NOTARY. DELHI-R-573°-
\ ‘ GOVERNMENT OF INDIA
\\ " gUPREME COURT %r; INDIA

 COMPOUND, NEW
: ter Pg.JS!.
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Ashok Kumar & Ors.

Versus

Govt. of NCT & Ors.
AFFIDAVIT
age about 30 years, at

I, Raj Kumar, Son of Antu Ram,
ir Nagar, New Delhi,

PIG Shed No..78 & 79, C- Block, Raghubi
dovihé'xffét}'ﬂiz-asolcmnly affirm and state as hereunder:
No.3 in the above mentioned

1. ~That I am petitioner
d am wel conversant with the facts and

matter an
\{ circumstances of the case and hence

affidavit.

competent to swear this

2. <That I am filing the present undertaking in compliance
ated 5.11.2019.

of the order of this Hon'ble Court d

I hereby undertake that while slaughtering of pigs at my
o there will be no. discharge of blood of the slaughtered
i vage system or on public land.

.,/-"—""’\’

Deponent

f the above afﬁdawt are true and

1hi that the contents 0
d nothing material has

??,.IOENP“&I;)KUMAR. NOTARY Reg. No. 5760
EMF  ZRED TO ADMINISTER ﬁ%‘aﬁﬁt to the beat ol my IpuRRicREs

"CTION 139 OF CPC 19
ﬁcmou 297 OF CRPG 1%?,3 been concealed therefrom. W\
‘ ) S

LHI HIGH COURT'RULES 19&“

T DA B ”
FIDAVIT ONTENTR ECT10
guagigﬂicnum RULESBRE NOTRRY bgg\mnﬁm n\ﬂWH@ ity Egﬁp"%ﬂ‘{& e Deponent
- i e i 2
UTIVE RAJENDRA KUMAR

DNt PRESENCE kf% ‘;@ NOTARY, DELHI-R-5780 4%99446200

SUPREME COURT : :
OMPOUND, NEW DELH! 0

FogisiBY Pg./Sl. No ™ e




I, Raju, Son
New Delhi, do hereby

512, Madipur;
as hereunder:

;. Thatl wm’

matter and

circumstances of

affidavit.

&W - That l.am filin

‘_..g,tcby unde

Delhi that the conte
correct to t_h_c best of my

AFFIDAVIT

of Sunder Lal, &

‘-z-.pe_titioner No.4

am well conversan

g the present

e no discharge

peen concealed therefrom.

RAJENDRA KUMAR, NOTARY, Reg. No. §780
~ F No.-B(486) _
‘,'fﬁ : }Ell.EDW REDTO ADMINISTER T‘W“

/
‘ P eprOTH \
1\.\”1!\&00“15“‘3 mﬂ)‘é&gﬂﬂ’w 2 ";L)
c‘amfg% a(acuﬁﬁw\sse wmmalg‘ Deponent
S e
D K p e & :
AN giiswwﬂ f’ ’ . NaRAKUW*R '-* -‘989 QA9
R MY Y W Y DELH-RETES /R
F Caaill

the case and hence

Hon'ble Court date
rtake that while slau

knowledge and

_Petitioners .

..Re sponderifs Gt

ge about 53 years,

solemnly affirm and state

in the above me

t with the fac

undertaking in compliance

d5.11.2019.

ntioned
ts and

competent to swear this

ghtering of pigs at my

904

at C-

of blood of the slaughtered

o f )}03 above

em or on public land.

are true

-nothing material has




- [__AJENDRAKUMA
, 5-—;: No.-5(486) UMAR, NOTARY Reg: Noo ek aled therefrom.
EMPOWERED TO ADMINISTER THE QATH
sEgI:(o)N 139 OF CPC 1908 ks _
N 287 OF CRPC 1973 .,J FIED THAT TH CONTENTS EXBLAN
'DELHI HIGH COURT RULES 1967 b moum WHE) EEEMEB N :
PART-8, CHAPTER XVIII-227 v g be o "m BEFQR;:- MEA? . )

ORDER IX-7

EVIDENGE BY AFFIDAVIT BEFORE NOTARY ”'""
SUPREME COURT RULES, mo 3 “JF-NTIFT THE Exscumf, bE

Versus . ety

Ashok Kumar & Ors.

o SR ARSAAR RN

Govt. of NCT & Ors. ..Respondenrs

AFFIDAVIT ;
I, Mohan Lal, Son of Mitthan Lal, age about 65 years, at
C-523, Madipur, ‘New Delhi, do hereby solemnly affirm and

state as hereunder
1. That I am petltloner No.5 in the above mentioned

matter and am well conversant with the facts and

circumstances of the case and hence competent to swear this

afﬁdaVlt

nat / ,_;e"’present undertal
; f'rder of thlS Hon‘ble Court dated 5.11.2019.

I hereby undertakc that while slaughtering of pigs at my
z& there will be no discharge of blood of the slaughtered

the pubhc drams / sewage system or on public land

IDENTIFIED
Myele



Ashok Kumar & Ors. ..Petitioners

| Versus . o é

Govt. of NCT & Ors. . ..RespOndehtSj"
AFFIDAVIT

I, Vikas Son of Shyam Lal, age about 35 years, at C-
378, Mad1pur, New Delhi, do hereby solemnly affirm and state

as hereunder

1
matter and ':an_l;‘l;‘_jja;well conversant with the facts and

. petitioner No.6 in the above mentioned

circumstances of the case and hence competent to swear this : “

affidavit. ‘ £

That Dk filing the present undertakmg in compliance I

‘\‘@e order of this Hon'ble Court dated 5.11.2019.
%& 3. I hereby undertake that while slaughtering of pigs at my
place there will be no discharge of blood of the slaughtered

pigs in the public drains/ sewage system or on public land

J2R 1

0

Regd. .
ate 0‘ EJ‘P"Y 3
Q 31“\ Aprit 202V e 1cat1on'

o)
[’7‘ [e) P

been concealed thereﬁ*om.

_ AJENDRAKUMAR, NOTARY, Reg. No. 5780

-+ No.-5(486) +7 . CERTIFIED THAT TH EXPLAIN ' 7

EMPOWERED TO ADMINISTER THE OATH 'Dmemexecmﬁmmm AL &
SECTION 139 OF CPC 1908 ggfﬁﬂg;mo 6»35_ O DEPOSED BEFORE MY AT eponent

- SECTION 297 OF CRPC 1973 mn BY

DELHI HIGH COURT RULES 1967

- PART-6, CHAPTER XVIll-227
[EVIDENCE BY AFFIDAVIT BEFORE NOTARY
SUPREME COURT RULES, 2013
ORDER IX-7:

; mznmrv ma exscuﬁv / {\;\N}‘T mﬁrﬁES




e i cﬁ 0 }

Govt. of NCT & Ors. ..Respondents

AFFIDAVIT

I, Shyam Lal, Son of Ram Prashad, age about 75 years,

at C-557 & 558, Madipur, New Delhi, do hereby solemnly

Qafﬁrm and state as hereunder:
<(, ) That I am petitioner No.7 in the above mentioned matter

AN
{Q and am well conversant with the facts and cucumstances of

((§ the case and hence competent to swear this affidavit.

® 9. That I am filing the present undertaking in compliance

- of the erder Gl t.'m;:,_,_Hon*ble Cotﬁ't “datéd 5.11:20 19.

-1 hereby undertake that wh11e slaughtermg of pigs at my
the slaughtered

c land.

s

Regd. No. 574018 the public dra.ms |/ sewage system or on publi
Date of Expirys o 3 above are true

21th Apr2023 ol /00 A AT |
and/correct to my knowledge, cj\ l{ RS <f| ) dl

Verification:

Venﬁed at Delhion &

ok

7id nothing material has

correct to the best of my knowledgt

??Q{Emmru MAR, NOTARY, Bag,Ne STi@caled therefrom : 1
EMPOWERED TO ADMINISTER THE - Ji E] Y i“g\ I
- |

04T
CTION 139 OF CPC 1908 J i

CTION 267 OF CRPC 1973
DELHI HICH COURT RULES 1967 ' Deponent
-6, CHAPTER XVIll-227 GRATIAD T THE ooV
EVIDENCE BY AFFIDAVIT BEFORE N BEAONGNT BARCUTVE WHO MOA AR FERFE ’ S
SUPREME COURT RULES, 2013 iV "”DE“W‘““‘FF ,,,,.m:n?% e TTESTE} : h
""'"" . LA (uMAR

GRDER IX-T _
,)'_\ mnmw PER)EES%N WHO N%ﬁm. 3&;‘%‘??&%&

s o GOVERMIE L3 oF NI

COMPOUND, Nlﬁ:;‘o“ e
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Ashok Kumar & Ors. _ ..Petitioners

Versus 79 O Q

Govt. of NCT & Ors. ..Respondents;"-li
- AFFIDAVIT

I, Nand Kishore, Son of Dayanand, age about 75 years,
at C-417: & 418, Madipur, New Delhi, do hereby solemnly
affirm and state as hereunder:

1. That I am petitioner No.8 in the above mentioned
matter and am well conversant with the facts and i

circumstances of the case and hence competent to swear this

s

E hereby undertake that while slaughtering of pigs at my
there will be no discharge of blood of the slaughtered

{_LUENDRA KUMAR, NOTARY, Rog. 5 5740 the best of my knowledge and nothmg material has
-5(486) |
EowERt To AMiNsTRERR S cealed therefrom.

ECTION 139 OF CPC 1608

D& Hoh COURT RULEE CERTIFIED THAT THE CONTENTS EXPLAINED TO THE < }cf/‘ 4/ j ’))

DELHI HIGH coug;&luﬁ&wr be D%gﬁ% %gmﬁmrm\gnowssmmpmggg .

PART-8, CHAPTER XVIli227 : P9 '

 EVIDENGE BY AFFIDAVITBEFORE NOTARY DRAQY e N ‘E—‘%‘ .

t o T e o .

| I (.4 o '
e

T OF : INDIA
GOVERNMEN O P INDIA

\BENMF“?D surnae court w°‘°‘

Register Pg. I1S). No. . \u’i




Ashok Kumar & Ors. ..Petitioners

r Versus 9/0' ()
Govt. of NCT & Ors. : ..Respo_rideni;_sé

AFFIDAVIT

I, Sonu, Son of Nanaa Ram, age about 35 years, at PIG
Shed No.53 and 54, C- Block Raghubu' Nagar, New Delhi, do
hereby solemnly affirm and state as hereunder:
1. That I am petitioner No.9 in the above mentioned
matter and am well conversant w1th the facts and
Circumstances of the case and hence competent to swear this
.y offidavit. e 0y s s
# 2 That I am ﬁhng the present undertaking in compliance
“-J: of the order 'of thls Hon!' ble Court dated 5.11.2019.

W i
L 3 1 hereby undertake that while slaughtering of pigs at my
S’ place there wﬂl be no discharge of blood of the slaughtered
e pigs in the pubhc dralns 7 sewage system or on pubhc land.

1 to 3 above are true

DG

\r Deponent
a fpﬁ)\j_s v :

%y
NU“‘ elhi that the contents o

correct to the best of my knowledge and nothing material has

‘ been concealed therefrom. Ne——

RAJENDRA KUMAR, NOTARY, Reg. No. 5780 - 1) g_

F No.-5(486) 4 :

gggvgﬁr}gg gg éDMINISTER TUATH \EOTOTE
(OF CPC 190 i e

SECTION 297 OF CRPC 1923 __g‘g;""‘“’ “Eﬁc‘{m“vﬁc’  SEED) remﬂw Deponent

DELHI HIGH COURT RULES 1967 "'uNoEnsmlD 5 ATTESTED ;
. PART-6, CHAPTER XVIll-227 TR DEL*“°" ----------- e REE M : i

' EVIDENGE BY AFFIDAVIT BEFQ RY | a EXEC HO HAS JENDRA KUMAR.
' SUPREME COURT RULES,2073 s NOTARY, DELHI-R-§780 \-“/ 989“46203
! GOVERNMENT OF INDIA l“\g

- ORDER IX-7
i SUPREME GOURT OF INDIA
e COMPOUND, NEW DELKI}y \\“\‘

!BENT ‘F\ED Ronlsxer PaJs!. No.



CIVIL WRIT PETITION NO. 11323 OF 2019

@ Ashok Kumar & Ors. | | ..Petitioners
B Versus | | ﬁ / O

Govt. of NCT & Ors.‘ ..Respondents
AFFIDAVIT '

1, Parveen, Son of Radhya Shyam, age about 35 years,
at C-561, Madipur, New Delhi, do hereby solemnly affirm and

state as hereunder:

1. That I am petitioner No.10 in the above mentioned
matter and am well conversant with the facts and
circumstances of the case and hence competent to swear this

Q

L‘%, & affidavit.
-

-~

2. ‘That I am filing the preseﬁt undertaking in compliance
of the order of this Hon'ble Court dated 5.11.2019.

3. 1hereby undertake that while slaughtering of pigs at my
ce there will ‘be,no. discharge of blood of the slaughtered

in the public drains/ sewage system or on public land.

& ¢orrect to my kno e VI9]
204 off Y Deponent
« Uraliy P :
erification: s, usiis .2 n
Verified at Delit ¢ ¥ gay pf November, 2019, at
'y Delhi that the conter(s .0 Bovg affidavit are true and
RAJENDRAKUMAR, NoTARY, ROFRE GhebO the best of my Rn e‘and nothing material has
F No.-5(486) -
N o T AoMNisTERRIRgpTICealed therefrom ., o
SECTION 139 OF CPC 1608 e CONTENT to PEFECT TS Q’
-*SECT'ON 297 OF CRPC 1973 cmss&ggfmmwﬂo SE0 GEECRE R I3
SELHI HIGH COURTRULES 1867 DEPORGq0 am\@wﬂ.\ _
PART-8, CHAPTER XVIll-227 U Qb L N , Deponent
EVIDENCE BY AFFIDAVIT BEFORE NOT e NRCuTE D '
SUPREME COURT RULES, 20 DENTIFY i PRESENCE TTES —
ORDER IX-7 X SIGHED b,
' ; AJENDRA KUMAR

' E“ NOTARY, DELHI-R-5780 v/ 0090446208 ,q
NUIFIEY  commumronuen ™ = ol
%

. COMPOUND, NEW DELHI
Register Pg./Sl. No. ..... \
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